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2%) Annamatai t/nivetsity 

'[TAMIL NADU] ACT No. I OF 1929.1' 

(THE A ~ A M A L A I  UNIVERSIT~ ACT, 1928.) 

(Received the assent of the Governor on the 3rd Novem- 
ber 1928, alrd rl~nt of the Gorernor-General ort the 
1 I tit Decer?ther 1928; rlte assent of the Governor- 
General ~vns Jirst ptrhli.~Iltel irt the Fo r-t St. Gco r.ge 
G N Z P ~ ~ C  of tlre l ~ f  Jonua,:v 1929.) 

An Act to establish and incorporate a Teaching and 
Resitlential t'niversity a t  Annamalainagar. 

\I'III-REAS it is desirable to establish :I Teaching and 
Rssidctitial University for the encouragement of higher 
education and rew::rch in the Tamil districts of the 
3[State of Tamil Nndu] ; 

AND WHEREAS the Hon'blz Diwan Bahadur Sir 
S.R.M. Annamalai Chettiyar has established and is 
maintaining Colleges at and near Chidambaram in 
sh~cln  higher instruction is imparted in English, Tamil 
and Sanskrit studies : 

AND WIITRI  .4s ~ I I C  said Sir An~iamalai Chettiyar has 
azrecd with the Local Government to hand over the said 
ir?\t~tutions together with all ttie propelties attached 
:hereto and further to give a sum of twenty lakhs of 
rupee4 f o r  the  pllrpo.es of' establishing and maintaining . 

a: Annn~nnlainagar :\ Teachins and Residential Uni- 
versity \vl~erein lie anc! his I ~ e i r ~  shall be entitled to 
certain power4 and privileges: 

I t  is I~creby enactccl as follows :- 
shott title and 1 .  ( I  Thi? Act m:ly be called The Annamafai Uni- 
Comnlencenlent. versity Act, 1928. 

- - - 
1 T h e , ~  words were gttbst~tuted for the word''Madras" by the 

Tamil N,rtLu Acl,iplatlon of Laws Order, 1969, as amended by the 
I Tam11 Nadu Adaptation of L:IWS (Second Amendment) Order, 1969, 
k 

whjch c;tmc Into force oft tlte 14th Jan~uiry 1969. 
2 For Stiltelllent of 0l)jccls and Reason$, see Fort. St. George 

(;a:r/re, dcrted the 28~11 Augkr\r 1928-Part IV, pp. 49-51. 
a Thl\ cfpre\\ion w.~s \t10\1 i t  uted for the expression '' Presidency 

of Mad.,, by the Tanlit N'tctu A&pt.ltion of Laws Order, 1970, 
,,,l,ich deemed to have come into force on the 14th January 1969, 
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19W. T. N. Act I] ~nnukalai University 

I I.* , %If 
'(2) This section shall come into force at obce. 

The rest of this Act shall come into force on such 
date or dates as the '[State Government] may, by noti- 
fication in the "[ORicial Gazette!,appoint; and different 
dates may he so appointed for different provisions of 
this Act. 

~cf io i l ion~.  - a \  , 
2. In this Act, unless there is anything repugnant I 

in the subject or context:- 

(a)  'Ar~namalainagnr' means the area described 
In the Schedule ; 

(i?) 'Convocation2 means any meeting of thz 
University for the conferring oT degrees, diplomas 
or other distinctions ; 

(c )  &Founderv means the Hon'ble Diwan Baha- 
dur Sir S.R.M. Annamalai Chettiyar, and after h ip  
11,s son, Mr. M.A. Muthiah Chettiyar, and for all time 
after the lives of the said two pcrsons, in respect of 
every vacancy, any adult male member chosen by the 
Chancellor irom among the members of the said 
Sir Annamalai Chettiyar's fam~ly consisting of his 
other sons and his descendantr tracing their descent 
through males, and if no such member exist5 or if one 
such exists and he does not consent to act as Founder, 
or if no such meniber is competoni in the opinior of 
t l ~ c  Chancellor to act as Founder, then and until such 
a competent member comes into existence and is 
willing to act, or one who was not comp~tent, becomp$ --- -- 

* 
I 

\ 



Provided that in any case of a person who traces 
#&A 

his descent from the said Sir Annamalai Chettiyar 
1; . through a female or females, such person shall hold 

office only till a member of the said Sir Annamaiai 
Chettiyar's family claiming through males is chosen 
by the Chancellor. 

For the purpose of this definition (i) any person 
adopted into the said family and his descendants shall 
be deemed to be members of the family, and (h) no 
one born in the said family but adopted out of it 
shall be deemed to be a member thereof exccpt Rama- 
nathan Chettiyar, son of the said Sir Annarnalai 
Chettiyar, but given in adoption to his brother Djwan 
Bahadur Ramaswami Chettiar, deceased and those 

' 
tracing descent from the said Ramanathan Chettiyar. 

(d) 'Hostel' means a place of residence for 
students of the University maintained or recognized 
by it in accordance with the provisions of this Act ; 

(e) 'Prescribed' means prescribed by this Act 
or the statutes or the regulations framed thereunder ; 

(f) Teachers' means Professors, Readers, Lectu- 
rers,Tutors and such other persons as give instruction 
to or take pafi in the training of, the students of the 
University in the prescribed manner; and 

(g) 'IJniversity' means the Annamalai Univer- 
sity a t  ~nnamalainagar constituted under this Act. 

htrp- 3. The burposes and powers of the University shall 
and Powers be the following, namely:- of the Univer- 
rity. (a) to provide- 

(i) for instruction in such branches of learningl 
as the U~iversity may think fit including professional 
studies and technology ; and 

I (ii) for research and the advanoemcnO and 
dir6e-n of knowledge; 

\ 



I 

(5) to grant and confer degrees and other 
academic distinctions to and on persons who shall 
have- 

(i) pursued a course of study in the University 
and shall have passed the examinations of the Univer- 
sity in the manner prescribed or 

(ii) carried on research under conditions 
prescribed ; 

(c) to supervise and control the residence and 
discipline of the stirdents of the University ; 

(d) to establish and maintain hostels, and under 
prescribed conditions, to recognize hostels not so 
established or m~tintalned, and to withdraw such re- 
cognition ; 

(e) to creaie such posts as are required for the 
University and appoint persons thereto ; 

m ( j )  to provide, in the manner prescribed, lectu- 
lrs and instructio~l fur persons who are not pursuing u 
course of study in the University, ancl to grant cliplo. 
mas to them ; 

(g) to confer honorary or ad eundets~ degrecs 
or other distinctions in the manner prescribed ; 

(111 to institiite and award fellowships, including 
travelling fello\\~ships, scholarsliips, medals and prizes 
in the manner prescribed ; 

b .  
(i) to demand and receivc such fees and other 

charges as may be prescribed ; I ,  1 i 
( i )  to co-operate with other Universities and 

;cuthorities for promoting the purposes of this Act; 

(k)  to enter into agreements with other bodies 
or persons for the purpose of promoting the purposes 
of this Act including the assuming of the management 
of any it~stitution under them and the taking ovel 
of its propertics and liabilities ; ancl 

(I) to do such other acts and things, whethet 
inc:dental to the purposes mid powers aforesaid 
or not but not inconsiste~it therewith, as may be 
requisite to further the purposes-and objeetsof this Act. 

/ 



4. Save as otherwise provided in this Act, tho 
territorial jurisdiction of the University sh;tll not 
extend beyond a radiirs of ten miles from its Convo- 
cation H ~ l l  w11ich shall be bituatcd in A~lnitrnatainaga'. 
Notwithstanding any provision in any other law, for 
the time being in force, no educatioria~ i~ntitution 
beyond that limit shall form part of o r  be rccognizcd 
by or  admitted to the privilcges of the University 
and no s ~ ~ c h  institution within that limit $hall sin~ilarly 
fonn par: or  bc recognized by or scck admission to 
iuny privilqcs of any othcr U11it;rsity incurporatcd 
by 1,1w in [ ] India and :my such recognition 
gmntcd by any such other University to  any such 
institution within that limit prior to the commence- 
ment of this Act >hall be dee~ncri to  be withdrawn on 
the comlnencement of this Act : 

\'rot ,dcd ihat, it' Llle '[State Govcrnnlcnt J so order, 
I\c,llllng 111 tli!s scciio!i 41i;~lI ;~pl>Iy to ; ~ny  in\titution 
c5t:!t)l~51;cd ,,I. tnaintarned by the I!niversity for im- 
,,,l~~il~s Ink!!~~ctic)~~ i l l  a g r i c ~ ~ l t ~ ~ l ' c  or  other tccllrlologi- 

, c.11 > I L I ~ I ~ > .  

J n i v c ~ s ~ t ~  5.  No ~;:rso~l'sll~~ll be cxcl~~tlcd fro111 n~cmbership 
pen to till  
assesd,,d 01' .lily of t i ~ c  ;~~rl l~osi t ies  ol' tile Ll~livcrsity, or horn 
.eeds. , ~ ~ l : t l ~ , , i  ) I I  t o  ;illy tlcgrce (\s conrrc of study, on tllc 

\ I  I; ! \ 5 1 i l i c \  01' \CY, t:\ce. c~.cc,l. cl.ls4, c:~\ te or political 
hcllcS. :lr;d ,: \li,111 1101 bc I,!\\l111 fijr tRe Utlivcrhity to 
I ,  I .  c ,  I I PCI .~ ,OI~ ,  LLIIY t ~ 5 L  W ~ : I ~ S O C V ~ ~  

I.c\.l[il~y to r c l ~ ~ i o i ~ \  01.  politlc.11 I)cl~cf or profession, in 
k,l,;,%~. :o a ~ ~ ~ i l c  11i1n to be uclnt~ttccf thereto as a+tuctent 
I I I , .  tic,ld c ~ n y  ollicc or  :ippointment tlicrein or to 
, , : tl,:~.~*,lt 01. to C I I J O ~  01. cxescise :tny pr vilegc 
i l l , ~ , r . ~ l l '  cxccpt \vl~cr c III  rc \pcc~ 01' ally p;lsticul:~r bene- 
l i L . . i [ i < 8 , ~  a ~ c c p ~ ~ . J  I)Y ihc U~~ivcrsity s ~ ~ c h  t a t  is made 

;I L,,,llclition t1icrci)l'. 
. - - -. - ------- 

('ill: \ Y O I - ~  " ~ I I I ~ I ' I / I ~ ~  W,L, olnit!cd 0)) ( I I C  Ad ~pt.ittdn ( A m e n d n ~ c n ~ )  
O I ~ C ~  of 1950. 

-[ 'f~e words "Prc~vtncial Govcr.n~)~cr~r" were substituted for the 
wol.,l,. "Local Govc~ ~ l r~ l e~ l t "  by thc Ac1.1plalion Order of 1937 and 

wt,rd "Statc" wds substituted for "1'1ovinci.il" by the Adaptation 
01tIe1 of 1950. 



6. The University may hold examinations for Admidon to. 
regulating admission thereto or may with the previous 
sailction of the '[State Governn~ent] recognize esami- 
nat~ons of other Universitie, or bodies as suitable for 
the purpose ; but it shall not maintain classes for the 
purpose of preparing students for,such admission. 

7. Every persou. pulsuing a course of studies for Residence of 
any examination except the entrance examination and students. 
for any degree or diploma of the Uiliversily except 
those refeired to in clauses ( f )  and (g) of section 3 shall 
reside in a hostel or Iodgir~gs nlaintained or recognized 
by the University. 

(1) The Chancellor, 
(2) The Founder, 
(3) The Pro-Chancellor, 
(4) The Vice-Chancellor, 
(5) The Registrar, I 

(6) The De:uns of Fucultics, and 
(7) Such other persons :is may be declared by thc 

Statutes to be officers of the University. 

* 9. (1) The $1 Governor uf Tamil Nadu] shall be the ,.,,, ,,,,,,- 
Chancellor of thc University. He shall by cirtue of Lcllor. 
lzis ofice bc the head of the Urliversity and shall, when 111s Powcfi. 
present, preside at meetings of the Scnate ~ n d  & ~ t  
Convocations. 

(2) The Chancellor sh:~ll exercise such powers as 
may be conferred on him under the provisions of this 

(3) The Chancellor sh:~lI bc entitled to del-gate 
all or any of his fi~nctions to the Pro-Chancellor. 



10. (1) The Founder shall be the Pro-Chancellor 

(2) The Pro-Chancellor shall in the absence of 
the Chancellor preside at meetings of the Senate and at 

I Convocations and shall also exercise such other powers 
as may be conferred on him under the provisions of 
this Ad. ' 

(3) If for any reason the oEce of the Pro-Chan- 
cellor is vacant, the functions of the said office shall be 
carried on by the Chancellor or by any person autho- 

I rized by him to do so. 

I The 11. (1) The Founder shall hold office for life unless 
Founder : otherwise expressly provided for in this Act. 
His powers. 

(2j The Founder may require the Vice-Chancel- 
lor to furnish him with information and all papers 
or copies thereof relating to any matter concerning the 
University. The Founder may also request further 
consideration of the matter by the authorities or 
oflicers conceriled or place his views thereon before the 
Chancellor for his consideration, or may do both. 

(3) The Founder shall also exercise such other . 
privileges as are conferred on him under the 
provisions of this Act. 

The Vice- 12. (1 )  Tlte Vice-Chancellor shall be appointed 
Chancellor. by the Chancellor from a panel of three persons 

recommended by the Founder. He shall, in the absence 
, of special orders by the Chancellor prescribing 

a shorter period, hold office for a term of three years 
from the date of the notification of his appointment 
in the '[Official Gazette]. 



"I' ! a  (3y ~ h e n '  any vacaicy oc& in the office of 
Vice-Chancellor, the Syndicate shall, as soon as 
possible, appoint one of its own members to exercise 
the powers and perform the duties of the Vice-Chan- 

+ cellor during the continuance of the vacancy. * 
13. (1) The Vice-Chancellor shall be the principal POWC~S and 

executive officer of the University and shall, in the $!y&itiim. 
absence of the Chancellor and Pro-Chancellor, preside 
at meetings of the Senate and at Convocations. He 
shall ex-o5cio be a member and the Chairman of 
the Academic Council and of the Syndicate. 

(2) The Vice-chancellor shall in the manner I I 

prescribed convene meetings of the Senate, the Aca- I I , 1 1  ' 1  
I demic Council and the Syndicate. 

/ '  i * 

(3) In any emergency which in the opinion of 
the Vice-Chancellor requires that immediate action 
shoyld be taken, he may take such action and shall 

I 
I 

immediately thereafter report his action to the authc- 
rity or officer which or who would have ordinarily 1 
dealt with the matter and such authority or officer I 

may confirm, alter or quash such action. 
I 

(4) The Vice-Chancellor shall have the power 
1 

to appoint the clerical staff and other servants of the 
University. 

(5) The Vice-Chancellor shall exercise such 
other powers as may be prescribed, 

14. The following shall be the authorities of the Authorities 
I 

'~niversi ty, namely :- of the 
University. 

(1) The Senate, 

(2)' The Academic Council, 

(3) The Faculties, 
i 

I I 

' !. (4) The Boards of Studis, 
. b' 2 . 4 (5) The Syndicate,- 

125-14-17 \ 



'C(6) The Finance 
fixed under this Act)], . e -/; 

(7) The Board of Selection, 
(8) Such other bodies as may be d 

t 

onstitution 

the persons, namely :-- 

CLASS I-Ex-Omcro MEMBERS. 

(1) The Chancellor, 
(2) The Pro-Chancellor, 

(3) The Vice-Chancellor, 

(5) The Chairman of the Chidambaram Munici- 
pal Council, 

(6) The President of the District Board*, South 
Arcot, 

(7) Heads of departments of studies in the 
University, 

(8) 3[The Viw-Chancellor of the Madras 
University], 

- - 
This item has ceased $0 be part of this Act, as ten years have 

elapsed from the 15th May 1929., the date on which section 23 
came into force-vide Notifiatton NO. 125 of the Education 
Department at page 258 of Part I-B of the Fort St. Georgc Guzette, 
datedthe7thMay 1929. 

2 T h ~ s  expression was substituted for the expression "Director of 
Public Instruction, Madras" b paragraph 4 of, and the Schedule to 
the Tamil Nadu Adaptation of\awsorder, 1970, which was d e e d  
to have come into force on the 14th January 1969. 

\ 

* These wotda weresubstitut?d for the words~"Tho VicsCbancall~~ 
of the Madras and Andhta Un~versities"' by the Madras Adaptatiop 
of Laws Order, 1954. 



.* ..<.* e , b  e. ,- f * , ~  >, , 
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I\ . 
(10) The '[Advocate-General, Tamil Nadu], 
(11) Members of the Syndicate who are not 

otheraise members of the Senate, 

CLASS 11-,LIFE MEMBERS. 

(1) Ex-Vice-Chancellors of the University, 
' (2) All persons who make a donation of not less 

than twenty-five thousand rupees to and for all or any 
of the purposes of the University,, and agree to such / I  

terms as the Syndicate may impose for the management 
/ I /  

I /  

of the said amount. 
, 

In case the donor is a corporate body or a firm or a 
joint family or an association, the individual who shall 
be entitled to this life membership shall be determined I 

in the manner prescribed. 
I 
I 
1 

CLASS I[I-~OTHER MEMB~RS. ' 
, 
; 

I 
I 
I 

4 

;'* ! r i 
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Y 
(4) Such number of members not exceeding six, 

as the Chancellor may fix, to be elected by the donors of 
sums of not less than ten thousand rupees each to and 
for all or any of the purposes of the IJniversity and 
agree to such terms as the Syndica:e may impose for 
the management of the said amounts, 

(5) Eight members nominated by the Chancellor 
at least three of whom shaii be representatives of 
depressed, backward or minority classes not other wise 
adequately represented, 

(6) Four members noniinated by the Founder 

Provided that, if the office of the Founder is 
vacant on the date on which the nomination is to be 
made, and there is no likelihood in the opinion of the 
Chancellor of the vacancy being fi'lcd up within six 
months from that date, tne Fhancellor shall nominate 
the said four members, 

(7) One member elected by the members of the 
District Board*, South Arcot district, from among 
themselves, 

1 This word wassubstituted for the word "Five" by the A&+ 
tation Order of 1937. 

a These words were inserted by the Adaptation Order of 1937. 

d9 were abolished with effect on and from the 

-- . 
--,-A. 4 
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(it i 
(8) One member elected by the Municipal l 111 

Councillors of the South Arcot district other than : j \ i ,  
the Municipal Councillors of Chidambaram from I. 

among themselves, 

(9) One member elected by the Municipal 
111 
i 5 % ~ .  

Councillors of Chidambaram from among them- ;(; . 
I 
I l ! ,  

(10) One member elected by the memkrs of l'ii 
the Sri Nandanar Kalvi Khazhagam, Chidambaram, 
from among themselves, 

i l l 1 1  

' 1 ,  / 
(1 1) One member elected by the general body of : 

the Muhammadan Educational Association of Southern ;!I! 
India, from among its members, I 1 1  

/ ' I 

(12) One member elected from among themselves 
by those engaged in teaching in any manner, on the 'jl, . 

staff of the Sanskrit College, Tiruvadi, the Rameswaram I 1  
I 

Sanskrit Patasala, Madura and the Sri Minakshi 
Sanskrit College, Chidambaram, 

(13) One member elected from among themselves 1 
by the members of the Madnra Tamil Sangam, 

I 
I '  

(14) One membet elected from among themselves ; I  

by the members of the Tanjore Karanthal Tamil 
Sangam and the teaching staff of the Sri Minakshi 
Tamil College, Chidambaram, 

I 
(1 5) One member elected by the Southern India I 

Chamber of Commerce and one by the Madras Cham- 
ber of Commerce, 

(16) One mcmbcr elected by the Madras Land- 
holders' Association. 

16. The Senate shall be the supreme g.overningpowtrs~ob 
body of the University and shall have the following duties of the 

Senate. powers, namely :- 

(I) to makestatutes and amend or repeal the 

(2) to consider and pass resolutions on the annual 
reports and the annual accounts which resolution shall 
be communicated to the Syndicate who shall take 
ction in accordance therewith, I a . $ 

".ZhP.* . * 
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I (4) to exercise such other powers and perford , 
such other duties as may 5e conferred or imposed I 

upon it by this Act or the sthtutes, and I 

I Constitution 17. The Academic Council shall consist of the 
Of the followin,n pcrsons, namely 3- Acaderqio 
Council. 

CLASS I-EX-OFFICIO MEMBERS. I I 
(1) The Vice-Chancellor, 

(2) The l[rlirzctor of Collegiale Education. Tamil 
Nadu], 

(3) The. Prof~ssorj  and Readers of the Univer- 
sity, 

(4) The Chairmen of the Boards of Studies, \ 
( 5 )  The M e n ~ b ~ r s  o i  the Syndicate who are not 

otherwise mclllbers o? thc. Academic Council. \ 

CLASS I1 -OTH~R MEMBERS. 

(1) l en  members. of ..horn not less than five 
shall be teacllers othcr than Professors and Readers, 
elected by such teachers, 

(2) Five membzrs elected bv the Senate from 1 - .- 

among 'its mcn~brrs, pruvitled thit no one who is 
already a mcmbcr of the Academic Council shall be 
eligiblc for election under this item. 

This expression was substituted for the expression "Director of t 

Public Instruction, Madras'' by paragraph 4 of, and the Schedule to, 
the Tamil Nadu Adaptation of Laws Order, 1970, whlch war 
deemed to h v c  come into force on the 14th January 1969. 

-3 
i 
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18. The Academic Council shall have the control gzz the 
and regulation of residence, teaching and exa~llinations Academic I 
in the University and the maintenance of the standards Council. 
thereof, shall have the following powers and shall 
perform the following duties, namely :- 

(a) to make proposals to the Syndicate for the 
institution of professorships, readerships, lectllrerships 

I 
1 I 

or other teaching posts, 11 
(b) to make regulations for purposes herein- 

after specified, . , ( -  

/ I / /  
\ i I 

(c) to make recommendafions io the Syndicate , %  

for the recognition of teachers qualified to give instruc- 
tion in hostels not maintained by the University, 

(d )  to formulate, modify or revise, subject to the 
control of the Senate, schemes for the constitution or 
reconstitution of faculties and departments of studies, 
and - 

(e) to do such other things and perfo~m such 
other duties as may be prescribed by the statutes. 

19. (1) The University shall include Faculties of The Faculties. I 
Arts, Science, Technology and Oriental Studies and I 

such other Faculties as may be prescribed and each 
such Faculty shall be constituted in the manner 
prescribed. 

(2) Each Faculty shall have a Dean. He shall be 
elected by the Faculty from among the heads of depart- 

I ments of the Faculty and shall be responsible for the 
due observance of the statutes and regulations relating I 11 :  
to the Faculty. He shall hold office for such period 
and subject to such conditions as may be prescribed 
by the statutes. 
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Boards of 20. The number, constitution and duties of the 
Studies. Boards of Studies shall be such as may be prescribed. 

Constitution 21. The Syndicate shall consist of the following 
of ths 
S-to. 

persons, namely :- 

CLASS I-EX-OFFICIO MEMBERS. 

(1) The Vice-Chancellor, 

(2) 'The '[Director of Collegiate Education, Tamil 
Nadu], 

(3) The Deans of Faculties. 

CLASS 11-OTHER MEMBERS. 

(1) Three members elected by the Senate from 
among its members, 

(2) One member elected by the Academic Council 
from among its members, 

(3) TWO members nominated by the Chancellor, 

(4) TWO members nominated by ,the Foun&r, 
provided that, if the office ofthe Founder is vacant on 
the date on which the nomination is to be made and 
there is in the opinion of the Chancellor no likelihood. 
of the vacancy being filled up within one month from 
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. 22. The Syndicate shall have the following. power8 z~yiy~ 
1 I 
I 

/ 1 ruid pekfdrin the following duties, namely .:- Symhate.. . ,Iv 
(a) to control and administer the property and I 

the fisnds of the U~iversity, I 

(b) to direct the form, custody and use of tbr / on.. 
common seal of the University, 

(c) to suspend or dismiss the Registrar, the 
I '  

teachers, the clerical staff and other servants of the 
:I/ I I 

University for sufficient cause and to define their I 

duties and the conditions of their service, I 

(d)  to accept on behalf of the University bequests, 
donations and transfers of any movable or immov- 
able properties or the management thereof, $I 

(e) to arrange for the holding of and publish I 
the results of the University examinations and in the I 
prescribed manner to appoint examiners and cancel 
their appointment, 

(j) to regtilate and determine all matters con- 
cerning the University in accordance with this Act and 
the statutes and regulations, 

( g )  to institute, subject to the control of the 
Senate, and abolish or suspend on the advice of the 
Academic Council. professorships and other teaching 

Academic Council, 
s for consideration 

(i) to draft such statutes and regulations as may 
from time to time be necessary and to submit them to 
the Senate and the Academic Council respectively for 
consideration, 

(j) to dispense, subject to statutes made ifi this 
behalf, with a strict compliancc with the rcgulotjons 
of the University in special cases, 

(k) to make standing orders in such manner and 
on such matters as may be prescribed, and 

(1) to do such ather things and. pezfotm such 
-.duties as may be prescribed. 

I 



following persons, namely :- 

(1) The Secretary to the '[State Government] 
t in charge of Finance, 
k 
i 

1 
(2) The Founder, and, in case the office is vacant, 

any person nominated by the Chancellor to do tbe 
duties of the Founder under this section, during the 
continuance of the vacancy, 

(3)  he Vice-Chancellor, 

(4) One member elected by the Senate from 
among its members, provided that no one who is 
already a member of the Syndicate shall be eligible 
for election under this clause.] 

POWW and ' 1[24. (1)  The Syndicate shall, in the manner 
duties of the prescribed, frame the financial estimates of the Univer- 
FiPaact 
Committee. sity and place the same before the Finance Committee. 

(2) The Finance Committee shall then scrutinize 
the said estimate and shall be entitled to make such 
modifications therein as it considers necessary. 

(3) The said estimates as modified by the Finance 
Committee shall then be placed before the Senate 
which may assent or refuse its assent to the same or 
may omit or alter any of the items therein. 

(4) (i) (a) 411 modifications made by the Senate in 
thesaid estimates which have not the effect of increas- 
ing the income, *[a~ld] 

1 Sectiolu 23 and 24 have ceased to be part ofthis Act, as ten years 
have elapsed from tho 15th May 1929, the date on which section 23 
came into forre--Vldc Notification NO. 125 of the Education IIepart. 
ment at page 258 of Part 1-B of the Fort St. Georgc Gazette, dated the 
7th May 1919. 

ed for the utpressioa &'Gov~n- 
Adaptatiooof Laws Ordar. 1970, 
force on the 14th January 1 ~ .  

- 3 
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* - (6) I[ 1 all proposals, involving any ex-: .?' E 
pendihre, originated by the Senate apart from such . 
estimates, shall be placed before the Finance Committee 
for its consideration. 

(ij) All points of difference between the said 
Committee and the Senate in respect of the matters 
specified in clause (i) shall be placed before the 
Chancellor and his decision thereon shall be final.] 

25. (1) The Board of Selection shall consrsr of the T2?1$Et2f 
following persons, namelj :- 11s powers. 

(a) One mzmber nominated by the Chancellor, 
(b) The Founder and, in case the office is 

vacant, any person nominated by the Chancellor to do 
the duty of the Founder under this section during the 
continuance of the vacancy, 

(c) The Vice-Chancellor, 
(d) One member elected by the Syndicate from 

among its m:mbers, and 
(e)  One member elected by the Senate from 

among its members. 
(2) The Board of Selection shall have the power 

to appoint the Teachers and the Registrar of the 
University. 

26. ( 1 )  The annr~al accounts of the University shall i::'$tq, 
be prepared by the Syndicate in the manner prescribed 
and shall be submitted to such examination and audit 
as the '[State Government] may direct. 

(2) The accounts when so examined and audited 
shall be published by the Syndicate in the 3[Official 
Gazette] and copies thereof shall, together with copies 
of the report of such examination and audit, be sub- 
mitted to the Senate, the Finance committee and the 
2[State Government]. 

The word "and" was .omitted by section 3 of, and the 
Second Schedule to, the Tam11 Nadu Repealing and Amending 
Act, 1951 (Tamil Nadu Act XIV of 1951). 

a The words "Provincial Government" were substituted for the 
words "Locnl Government:' by the Adaptatio~ Order of  1937 and 
the word 'lStste" was substituted for "Provincial'' by the Adapta- 
tion Order of 1950. 

8 These words were substituted for the words "Port St. George 
Gcrzette" by the Adaptation Order 6f 1937. . . 

<, S t . 9  



shall sue and be sued by that name. 

Ititation. 'L28. (1) The '[State] Government shall have the 
Visitation right to caust: an inspection or inquiry to be 
made in respect of any matter, institution or property 
connected with the University by suchperson or persons 
as 3[they may appoint] in that behalf. 

' 

Thc '[State] Government shall in every case 
give notice to the University of '[their intention] to 
cause such inspection or inquiry to be made and the 
University shall be entitled to be represented thereat. 

(2) The ' [State] Government shall communicate 
to the Senate and to the Syndicate 51their views] witb 
reference to the results of such inspection or inquiry 
and shall, after ascertaining the opinion of the Senate 
and the Syndicate thereon, advise the University upon 
the action to be taken. 

(3) The Syndicate shall report to the '[State] 
Government the action, if any, which is proposed to 
be taken, or has been taken, up011 the results ol' inspec- 
tion or inquiry. 

Such report shall be accompanied by tllc opinion 
of the Senate thereon and shall be submitted within 
such time as the '[State] Go\.ernment mdy direct. 

(4) Where the Senate or Syndicate do not within 
a reasonable time take action to the satisfaction of the 
l[State] Govenlment, the '[State] Government may 

1 This section WIN substitated for original section 28 by tho 
Adaptation Order of 1937. 

This word was substituted for the word "Provincialo by the 
Adaptation Order of 1050. 

8 These words wcrc substituted for the words "it may appointw 
by section 3 of, and the Second Schedule to, the Tam11 Nadu 
Repenling and Amending Act, 1951 (Tamil Nadu Act XIV of 
1961). . 

4 These w ~ r d s  were substituted for the words "its intention*'. 
by Ibkf. 

r wr& wuo rubrtituted for the word8 "itr vbwsh by 
IW. I 



after -+n$dering ,@y explanation furnished or repre- 
s'cntation mide by the Senate or the'syndicafe issue 
such directions as '[they may think fit] and the Senate 
and the Syndicate.shal1 comply with those directions. 

I 

In the event of the Senate or the Syndicate not 
complying with those directions within such time as 
may be fixed in that behalf by the '[State] Government, 
the '[State] Government shall have power to appoint 
some person or body to carry them out and make 
such orders as to the expenses thereof as 3~they deem 
fit] to make.] 

29. Subject to the provisions of this Act, the sta- statuter. 
tutes may provide for all or any of the following, 
namely :- 

(a) the constitution, powers and duties of the 

, 

8 .  

I 
I 

1 )  

autho~ities of the University ; Ii i f  
(b) the establishment and maintenance of hostels 

by the University ; 
i I 
i I 

(c) thc conditions of recognition of hostels not 
n~aintainsd bv the University ; 

' I  I 
I 
I 

(0) the powers of the officers of the University I 
l 

and in the case of officers other than the Chancellor I 

and Pro-Chancellor their duties ; 1 ' 
(e) the conditions of service of the Vice-Chan- 1 

I 

cellor and the Registrar ; I 

( f )  the holding of convocations to confer degrees; 

(g) the conferment of honorary and ad eundem I 

I I 

degrees and other distinctions ; I I 

( h )  the institution and award of fellowships, I I /  I 
including travelling fellowships, scholarships, medals 
and prizes ; - 

1 These words were substituted for the words "it may think fit" 
by section 3 of ,  and the Second Schedule to, the Tamil Nadu 
Repealing and Amending Act, 196l(Tamil Nadu Act XLV of 1951). . 

This word was substituted for the word "Pro$inoial" by the, 
~daptation Ordel of 1950. 

a These ~ o r d s  were 611bsti 
at-ction 3 of, and the Q C C O ~ ~ ~  S 
in8 and Amending Act, 1931 ( 



(j) the institution of a provident.-fund for the 
benefit of the officers af the University (other than the 
Chancellor, the Founder, the Pro-Chancellor and the 
Vice- Chancellor), its teachers, clerical staff and 
servants ; 

(k) the maintenance of a register of registered 
graduates ; 

(I) all matters which under this Act may be pres- 
, 

' 

cribed by the statutes ; and 

(m) all other matters and things save those in 
respect of which regulations can be made, which are 
within the pirrposes of this Act whether incidental to 
those specified above or not. 

Statutes 
how made. 30. ( I )  The Senate may take into consideration the 

draft of any statute either of its own motion or on the 
submission thereof by the Syndicate. 

(2) If the proposed statute would affect any officer 
or authority of the University- 

(a) where the Senate acts on its own motion 
t]le opinion of the Syndicate and of the officer or 
authority affected shall be taken into consideration 
by tlte Senate before the sta!ute is passed ; and 

. (b) wherc the Senate acts 011 the submission 
of a, draft thereto by the Syndicate, thc Sellate shall 
not proceed to consider the draft unless the Syndicate 
has given an opportunity to the officer or authority 
affected to express his or its opinion thereon and 
places such opinion, if any, before the Senate for its 
consideration. 

(3) When any statute his bee11 passed by the 
Senate or a draft proposed by the Syndicate has been 
rejected, the statute or the draft, as the may be, 
shall be subrriiltcd to the Cl~a~lcellor together with the 

I 
oyir,ions, if anv, referred to in sub-section (2) and the 
Chgnccllor may rcfer the sta\ute or draft back to tho 
W f e  for further consideration. . . . 



I . (4) A statute pqssed by the Senate shali-haveno , 

I 
validity until it has been assented to by the Chancellor. 

31. Subject to the provisions of this Act and the Rwlations. 
statutes, the regulations may provide for all or any of 
the following matters, namely:- 

(a) the admission of students to and the levy of 
fees therefor by the University ; 

(6) the conditions under which any person may 
be admitted to the examinations, degrees and diplomas 
of the University ; 

(c) the condition? of residence of ;he persons 
referrcd to in section 7 and the levy of fees for residence 

. , 

and tutorial instruction in hostels maintained by the 
University ; 

(d) the number and qualifications of professors, 
readers, lecturers and other teachers in the University; 

(e) the fees to be chargedfor courses of teaching 
given by teachers of the University, for tutorial and 
supplementary instruction given by the University, 
for admission to the examinations, degrees and diplo- 
mas of the University and for the reristration of 
graduates ; 

(f) the conditions subject to which persons mag 
be recognized as qualified to give instruction in colleges, 
hostels and lodgings not naintained by the University; 

(g) the appointment and duties of examiners and 
their emoluments ; 

(h) the conduct of examinations ; 

(i) all other matters which by this Act or by the 
statutes may be provided by the regulations ; and 

(j) all matters incidental to those specified in 
clauses (a) to (i). 

I 

32. ~eguldions may" be made by the ~cademicRegu,ations I 1 

I Council on its o m  I P O ~ ~ O P  of' on the subdssion. of a how made, I 

rovided that in the former 
I 

- . - - 
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case before a regulation is passed the opinion of the 
Syndicate thereon shall bt obtained 2nd .taken'mto 
consideration by the Academic Council. 

All regulations shall have effect from such date as 
the Academic Councjl may appoint in that behalf; 
b t  every regulation so made shall be submitted as 
soon as mav be to  the sen at^ who shall consider it at 
its next meeting or at  any other meeting to which it 
may adjourn the consideration thereof. The Senate 
shall have power, by resolut~on passed by a majorit3 
of not less than two-thirds of the members, prese~t 
a! such meeting, to cancel or modify any such regu- 
lation. 

rsriod of 
o a r .  33. (1) Save as otherwise provided, the autt.oritics 

and other bodies connected with the University shall 
be reconstituted every three years and a member of 
every such authority or body shall except in the case 
of ex-officio or life members hold office '[. . . . . . . .] 
up to the date of the next reconstitution. 

'[(2) Vacancies among elected nternbers of any 
such authority or body occurring by efflux of time on 
the date of the reconstitution thereof, may be med 
at elections which may be fixed by the Vice-Chancellor 
to take place on such days as he thinks fit, not being 
earlier than two months from the date aforesaid.] 

'[(j)] Any S[vacancy in the membership of any 
such authority or body occurring before the reconsti- 
tution thereof] sl~all be filled up as soon as conveniently 
may be by the person or body who '[nominated] or 
elected the member whose place has become vacant 
and the person so '[nominated] or eldcted shall be a 

'The words "as nzembcr thereof from the date of hkelcctioe or 
nomination thereto" were omitted by section 2 of  thehnamalai 
Univzrsity (Amendment) Act, 1943 (Madras Aot X of 1943), 
re-enacted penna~~ently by-seotion 2 of, and the First Sahedule to 
tha Tamil Nadu Rc.enactlng and Repcdiog (NO. I) Bat, 1 9 4  
(Tarnil Nadu Aot VIE o f  1948). 

* ~ r i g ~ a r l  rub.sec tjons (2). and (3) were re-otrmbered as 
s~b .~eot iont  (3) and (4) respectively and a new Wb-Seotion (2) 
Wac inserted by {bid. 

*These words ware ~ubstituted for the words racanay in 
the @aid membership ocaurring, before tbq raid racoarti~utbah 



member of mch authority or body only for tho xesidue I 

of the term for which the person whose plaec he has 
filled would have been a member. 

< 

I 

'[(4)] Any person nominated or elected in his 
capacity as a member of a particular body or the holder 
of a particular appointment shall if he ceases to be a 
member of that body or the holder of that appointment 

f 

as the case may be, for a period of more than three 
months or if he goes on leave for a period of not less i 
than six months cease to be a member of the authority 
or the body of the University concerned. 

7 
t 

34. No act or proceeding of any authority or other $ts%;{s 
body of the University shall be deemed to be invalid 
by reason only of some defect in the constitutio.~ of the Un~versity 
University or of the said authority or body, or of the bod*sa 
existence of any vacancy in the said authority or body, 
or of the invalidity of any election connected therewith, 
or of the disqualification of any member thereof at  
the time of or subsequent to his election or nominatidn 
thereto. 

35, No person shall be qualified for election or Disqualifica- 
nomination as a member of any of the authorities of tion for 

membership. 
the University or of any body connected therewith, or 
for appointment as an officer thereof, if at the time of 
election, nomination or appointment, he 

(a) is of unsound mind, deaf-mute or a leper, 

(6) is an uncertificated bankrupt or undischarged 
insolvent, or 

(c) has been convicted by a court of law of an 
offence involving moral delinquency. 

In case of dispute or doubt, the Chancellor shall 
determine whether a person is disqualified under this 
section and his decision shall be final. -- 

and (3) were re-numbered as sub- 
ely and a new sub-section (2) was 

Ailnamalai Univers~ty (~mendment) 
1943), reenacted permanently LY 
ule to, the Tamil Nadu Re.enacc- 
, 1948 (Tamil Nadu Act VII of 

I 



36. (1) The Senate may remow any person from 

benhiP 
membership of any of the authorities of the Univmity 

of the or of any body connected therewith or from any of 
uniwrsity. the offices specified initems (9, (6) and (7) of section 8- 

(a) if he has been convicted by a court of law 
of what in the opinion of the Senate is an offence 
involving moral delinquency, 

(b) if he becomes of unsound mind or a d d -  
mute or a leper, or 4 

(c) if he applies to be adjudicated or is adjudi- 
cated a bankrupt or insolvent. 

(2) The Senate may for the reason specified in 
clause (a) of sub-section (1) withdraw any degree or 
diploma or any other distinction conferred or granted 
by the University. 

(3) The Senate shall not take any action under 
clause (n) of sub-section (I)  or under sub-section (2) 
except on the recommendation of not less than two- 
thirds of the members of the Syndicate. 

Dispute8 as 37. If any disputo arises whether any person has 
to election, been duly elected or nonlinated as or is entitled to be 
nomlnatlon 
or member. H member of any authority or body of the University, 
ship o f  the question shall be referred to the Chancellor whose 
University decision thereon shall be final, 
authority or 
body. 

Constitution 38. All the authorities of the University shall have 
or oom- power to appoint committees and to delegate to them 
mittees. such of their powers as they deem fit; such committees 

may include persons who are not members of the 
authority concerned: 

Provided that the number of persons so included 
in any committee shall not exceed oneTfth'of the 
total number of that committee. 

A 
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39. Where any provident fund has been instifuttd Pmfdelrt , 1 

by the University for the benefit of its offiars, teachers, 
clerical staff or servants, the '[State Government] may 
declare that the provisions of the Provident Funds Act, 

central 1925, shall apply to such fund as if it were a Govern- :&,$?? ment Provident Fund. 

40. On the commencement of this Act, the institu- Tr~nafor of ! i 
tions known as the Sri Minakshi College, the Sri 'he 'Oilb* and cf i 
Minakshi Tamil College and the Sri Minakshi Sans- their propet- 
krit College situated at Chidambaram and being main- tie8 to the 
tained by Diwan Bahadur Sir S. R. M. AMamalai UniYe*ty' 
Chettiyar shall cease to exist as separate entities and 
shall become part of .the University and all rights, 
powers and privileges of the said institutions and all 
property movable and immovable thereof shall vest 
in the University and shall be applied to the objects and 
purposes for which the University is incorporated. 

41. (i) The University shall have a fund called the Permanent 
Permanent Endowment Fund which it shall invest and ::::rment 

issued or guaranteed by the 
or by '[State Governments] 

(ii) The said Permanent Endowment Fund shall 
consist of- 

(a) the sum of twenty lakhs of rupees given 
by the Founder, the Honourable Diwan Bahadur Sir 
S. R. M. Annamalai Ghettiyar ; 

(b) the sum of twenty-seven Iakhs of rupees 
given to it by the '[State Government] ; and 

I 
v .  (c) any contributions to this fund made by the 

'[State Government], the '[Central Government], any 
local or other public body, the Founder or others. 

1 Tho words "Provincial Government" were substituted for the 
words "Local Government" by the Adaptation Order of 1937 and 
thoword" Stata" was substituted for "Provincial" by the Adap- 
tation Order of 1950. 

* Those word4 warp substituted for the words "Government of 
" fa&'' by tho Adaptation Ordor of 1937. 

I 

* The wordruin British India" were omitted by tha Adaptation 
- (Ama@pmt) Ordor of 1950. 

,,&. 9 
I 
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em-! - 42. The University shall also have a fund called the 
Fond. General Fund which shall consist of - 

(a) fees and income from endowments including 
the Permanent Endowment Fund ; and 

(b) any contributions made to this fund by the . , 

'[State Government], the '[Central Government], any 
local or other public body, the Founder or others. 

Contnitioo 43. The '[State Government]- 
by Gooern- 
ment to the 
Univenit y. 

(1) shall contribute to the general fund annually 
a sum of one and a half lakhs of rupees, and 

(2) subject to such conditions as may be agreed 
upon between them and the University, 

(a) shall give for the buildings and equipment 
of the University a sum of seven and a half lakhs of 
rupees, and 

(b) may contribute, from time to time, such 
further sums as they deem fit to contribute to the said 
fund or towards such buildings or equipment. 

Completion 
of Madras 44. Notwithstanding any thing contained in this 
University Act or the regulations any student of the University 
courses who was pursuing a course of study for any examina- 

tion of the University of Madras shall be permitted to 
complete that course and the University shall hold or 
arrange with the University of Madras for holding for 
such students examinations in accordance with the 

rnment" were substituted for 
by the Adaptation order of 

substituted for "Pr~vincial by 

words "Government 
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.Statutes, Ordinances and Regulations there- 
under, such students may be admitted to the appro- 

I priate examinations of that University. 

45. (1) At any time after the passing of this Act ~ranei-taly 
the Vice-Chancellor may with the previous approval ProveSlons. 
of the Chancellor, take such action consistent as far as 
may be with the provisions of this Act and the statutes 
as he may think necessary for the purpose of bringing 
the University into being, and for that purpose may 
exercise any power which by this Act or the statutes is 
to be conferred on any o$cer or authority of the Uni- 
versity. 

(2) At any time after the passing of this Act and 
until such time as the authorities of the University shall 
have been duly constituted, the Registrar and the 
teachers of the University shall be appointed by the 
Chancellor after considering the recommendations of . 

a committee consisting of the Pro-Chancellor, the 
Vice-Chancellor, and each of other person or persons 
if any, as the Chancellor thinks fit to associate with 
them. 

(3) Any appointment made under sub-section (2) 
shall be for such period and on such conditions as the 
appointing authority thinks fit : provided that no such 
appointment shall be made until financial provisivn has 
been made therefor. 

(4) The first statutes and regulations shall be 
made by a committee consisting of the Vice-Chancellor 
as Chairman, and two or more persons nominated 
thereto by the Chancellor and shall come into force 
after being approved by the Chancellor, on such date or 
dates as the Chancellor may appoint in that behalf. 

(5) The salary, if any, of the first Vice-Chancellor 
shall be fixed by the Chancellor. 

Removal of 
46. The Chancellor shall have power to take any difflcultias nt 

action necessary to reniove any difficulty that may the oom. menctmen t arise in first giving effect to the provisions of this Act. of tho AC~.  
\ 
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~uta&m of '147. This section, item (6) of section 14, and 
celpii sections 23 and 24 shall cease to be part of this Act 
*tlom of on the termination of ten years from the date on 
the Act whioh section 23 comes into fcrce.] 

SCHEDULE. 

The whole of the Revenue village of Tiru- 
vakkulam and portion of the Revenue village of 
C. Kottaagudi and Resurvey No. 102 of Revenue 
village of Usuppur in the Chidambaram taluk in the 
South Arcot district, bounded on the north by the 
Natarajapuram road commencing from the South 
Indian Railway level crossing situated lust to the 
east of the Chidambaram Municipal toll-gate cn the 
east and south by the Uppanar and on the west 
by the South Indian Railway* line and lands belong- 
ing to the South Indian Railway Company' 
Limited* ; and Resurvey Nos. 65 to 68 and 105 to 
144 of the above mentioned Revenue village of 
Vsuppur. 

Section 47, item (6) of section 14 and sections 23 and 24 have 
ceasad to be part of this ~ c t ,  as ten yean hnve elapse from the 
15th May 1929, the date on which section 23 came lnto force - 
vldb Notifjcatlon No 125 of the Education Department a page 
658 of part I-B of the Fort St. George Gazette dated the 7th Mey 
1929. 

NOW tbo Southern Railway. 
. \ 
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University and Anna' University (Amendment) 

iL'2IIL NADU ACT NO* 11 OF 1982* 

THE MADRAS UNIVERSITY, ANNAMALAI 
UNIVERSITY AND **ANNA UNIVERSITY 

(A MEND MENT) AOT, 1962. 

[R ~crived the assent ofthe President on the 12th March 1982, 
f i s t  published in the Tavil Nadu Government Gazette 
Extraordinary on the 13th March 1982 (Masi 29, Thun- 
mathi, .Thiruvalluwr Aandu-20 13).] 

+ An Act further to amend the Madra.~ Univer.~ity A 
the Annamalai University Act, 1928 and the 
University Act, 1978. 

BE it enacted by the Legislatul*e of the State of Tamil Ma 
in the Thirty-third Year of the Republic of Ind 
follows :- 

PART I .  

Preliminary. 

S b r t  title and 1. (1) This Act m y  be called the Madras Univer 
c m m e m n t .  Annamalai University and **Anna University (Am 

ment) Act, 1982. 

(2) This Act, except Part 11, shall be deemed to 
come into force on the 21st December 1981 and Par 
shall be deemed to have come into force on the 
December 1981, 

PART II, 

Amendments to the Madras University Act, 1923 

Insenion of 2. After section 5 of the Madras University A 
section (Tamil Nadu Act WI of 1,923) (hereinafter referr %+A in Tamil 

mdu Vn the 1923 Act), the following section shall be inse 
of 1923. namely :- 

C - 
*For Statement of Objects and Reasons,see Tamjt Nadn GO 
ment Gazette Extraordinary dated the 11 th ~?e'ebrual-y 
Part IV, Section 1, Pi180 47. 
wm virtue of section 5 of the Perarigmr Anna ud.57es 

~&Kkdca$f ( A n b ~ q a  sprrs'gy ~ ~ r s & * ~  
-it N a  Am Sd d 1982) any referak-e EQ 
~t; ivc&.t~  of Tcchtt~liW' Act" h a _  been CQ 
UnivemtY AQ". 

-5- 
Q$-, 
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" 5-A. Disqual$caliorz for election or norninntion in 
certain cases.-(1) Notwithstanding any thing coataincd 
in sections 14, 18 or 23, no person who has held office 
as a member for a total period of fix years in any one 
or two of the following authorities, namely :- 

(i) the Senate, 
(ii) the Syndicate, and 
(iii) the Academia Council, 

shall be eligible for election or nomination to any of the 
said thee authorities. 

Explanation I.-For the purpose of this sub-sectic.., 
the expression 'period' shall include the period fib: 3 prior 
to the 1st December 1981. 

Explanation 11.-For the purpose of computing the 
total period of six years referred tc in this sub-section, the 
period of three years during whicn a person held office 
in one authority either by election or by nomination and 
the period of three years during which he held office in 
another authority either by election or by nomination 
shall be taken into account and accordingly such person 
shall not be eligible for election or nomination to any 
.one of the said three authorities : 

Provided that for the purposes of this sub-section, a I 

person who has held office in any one of the said three 
authorities in a casual vacancy shall be deemed to have 
held office for a' period of three years in that authority : 

Provided further that for the purposes of the sub- 
section,if a person was electedor nominated to one authority 
and such person became a member of another authorjty 
by virtue of the membership in the first mentioned 
authority, the period for which he helc. office in the 
first mentioned authority alone shall be taken into 

- amount. 

(i) ex-officio members referred to in section 14 (a), 
but not including members of the Syndicate who are not 
~themise memtcrr of the Senate referred to in item (lo), 

(ii) ex-oflicio members referred to in section 18 (a), 

(iii) ex-oficio members referred to in section 23 (a), 
but not including members of the Syndicate who are not 
otherwise members of the Academic Ct~uncil referred to in 

. '  I 

t 
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Annamalai Univd~j ty  and 
Anna Universitv (~naenifmenr) 

3. In section 14 of the 1923 Act,-- 

c2) in clause @).- 
(a) for the expression "for a period of three years 

the expression '<for a, period of three years and such mm- 
bcrs shall be eligible for election or nomination for {not 
mote th2.n another period of three years" shall be substi- 
tuted ; 

(b) for the first proviso, the following proviso 
shall be substituted, nasely :- 

'~Provided that where a member is elected or 
nominated to the Senate to a casual vacancy, the period of. 
office held by any such member shall be construed as a 
full period of three years for the purpose of this clause."; 

(c) the following Explcnation shall be added tit 
the end, na?ely :- 

6cE~planation.-- For the purpose of * this clause, 
the expression cCperiod" shall include a the period held 
prior to the 1st December 198 1 ." 

4. In clause (b) of sebtion 18 of the 1923 Act,- 

" provided that where a member is elec 
noininat& to the Syndicate to a-castla1 v a ~ c y ,  the 
of office by any such membr shall'be:~m!n 

' full period of three years fot the purpose of this 
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(Amen dment ); 

5. In clause (b) of section 23 of the 1923 Act,- Amendment of 
section 23. 
Tamil Nadu ,i ; (a) fcr the expression " for a period of three years ", Act VII of 

the expression " for a period of three years and such I9z3- ; I 
i members shall be eligible for election or nomination for 

not more than another period of three years " shall be 
substituted ; 

! I 

(6) for the first proviso, the following proviso shail 
be substituted, namely :- 

"Provided that where a member is elected or 
nominated to the Academic Council to a casual vacancy, 
the period of office held by any such member shall be 
construed as a full period of three years for the purpose 
of this clause ;" ; 

(c) the following Explanatfon shall be add( :d at the 
end, namely :- 

" Exp2anntion.-For the purpose of this clause, 
the expression " period " shall include the period held 
prior to the 1st December 1981. ". 

PART 111. 

Amendments to the .Annamalai University Act ,1928, 

6. In section 15 of the Annamalai University Act, Amendment of 
1928 (Tamil Nadu Act I of 1929) (hereinafter referred to 9. section Tamil Nadu 15. 
as the 1929 Act), the heading " Class 11-Lifr Members A,t I 1929. 
and items (1) and (2) thereunder shall be omitted. 

7. In sub-section (1) of section 33 of the 1929 Act, Amendment of 
for the words " shall except in the case of ex-officio or section 33, Tamil Nadu fife members hold office up to the date of the next A,t I of1929, 
reconstitution ", the following shall be substituted, 
namely :- 

"shall, except in the case of ex-officio anember.- 

(a) be eligible for selection or nominatjon to the 
Senate, Academic Council or Syndicate for not nore thau 
another period of three years ; and 

125--12-50 
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(ilrn:ndttte~r) 

Qt ii: 1%: ca:r\~\i\ of JQ\ +$%\Y i:i\t%+~i\y $1~ h\\& 
hold o6zz up:\\ r he d m  \\f i t i  nil\ k\\\~tbi\t\b\\i\\C 

Provided that where a member is elected or nomina- 
ted to a casuzl vacancy to the Se~ate, Academic Council 
or Syndicate thc pmiod of office hele by any such member 
shall be construed as a full period of three years for the 
purpose of this sub-section, 

Explanation.--For the purpose of this sub-section, 
the expression "period " shall include the period held 
prior to the 21st December 1981 ,". 

Insertion ofnew 8. After section 33 of the 1929 ALct, the following 
5ectipn 3 3 4  in secticn shall be inserted, namely :- 
Tamil Nadu 
Act I of 1929. 

"33-A. Dhqualijication for election or nomination in 
certain cases.-Plotwit hstanding anything contained in 
sections 15, 17,21 or 33,- 

(1) 120 person who had held office as a member 
for a toral period of six years in  any one or two of the 
following authorities, namely :-- 

(i) the Senate, 

(ij) the Syndicate, and 
I 

(iii) the Academic Council, 

shall be eligible fcr election or oomination to any of the 
said three authorities. 

Explanation.--For rhe purpose of computing the 
total period of six years referred to in this clause, the period 
of three years duriug which a person held office in one 
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authority either by election or by nomination and the 
period of three years during which he held office in another 

i authority either by election or by nomination shall be 
taken into account and accordingly such person shall nor 

I be eligible for electlon or nomination ro any one of the 
said three authorities ; 

Provided that f ~ r  the purposes of this clause, a 
person who has held oficc in any one of thc sit i d  t l~rcc 
authorities in a casual vacancy undcr sectiotr 33 (3) 
snall be deemed to have: held office for a period of three 

: 
i years in that authorhy : 

Provided further that for the purposes of this clause, 
if a person was elected or nominated to one authority 
and such person becan'e a member of another authority 
by virtue of the membership in the first mentioned authority, 
the period for which he held office in the first mentioned 
authority alone shall be taken into account ; 

(2) nothing in clause (1) shall have application in 
respect of- 

(i) eaofficio members referred to in section 15 
Class-I, but not including members of the Syndicate 
who are not otherwise members of the Senate referrec' 
to in item (1 l), 

(ii) ex-officio members referred to in section 17 
Class-I, bur sot including members of the Syndicate 
who are not otherwise members of the Academic Council 
referred tc in item (5) ; and 

(iii) ex-oficio members referred to in section 21 
Class-I. 

Explanation.--For the purpose of this section the - 
expression ' period ' shall incluEe the period held prior 
to the 21st December 1981 .". 

PART IV. 
Amendments to the Anna University Act,* 1978. 

9-11. [The amendments made by these sectiors have 
already been incorporated ill the principal Act, namely, 
the Anna University Act,* 1978 (Tainil Nadu Act 30 of 
I 978). - --.. - 

*By virtue of section 5 of tho perarignar Anqa University of 
Technoloy (Amendment and Special Provisiola) h t ,  1982 (Tamil 
Nadu Act 26 of 1982) any reference to "Perarignar Anna UI liver- 
sity of Technology Act" has been constructed as  "Anna Univer- 
sity Act". 



- 
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sity (Amendment) 

PART V .  
Miscellaneous, 

Removal of 12. For the removal of eoubts, it is hereby de 
doubts. rbat noi~i~b*tiinding any~king ccottii~ed in tho 

Act, the 1929 Act or t$e 1978 Act as amended by 
Act, every illember of the Senate, Syndicate or Acad 
Council, as the case may be, elected or nominated 

(i) in the case of the Madras University 
1st December 1981, shall continue ro be su 
for the period for which he would have co~tioued as s 
member but for the amendmerts made to the 1923 
by Part I1 of this An, and ; 

(ii) in the case of the hnamalai IJniverdty an 
Anna University* before the 21st December 1981 
continue to be such member for the period for 
be would have continued as such member but for 
ameadmears made to the 1929 Act by Part IU[ or 
1978 Act by Part IV of this Act : 

Providl:d that nothing contaired in this secti 
rhall be coastrued as enabling any member referred t 
ther~io to continue as a membcr of any of the authoriti 
in any of the said Udversities of which he may ha 
to be a member by virtue of his membership of the Se 
Syndicate or Academic Council, as the case may be, 
he ceases to be a member of the Senate, Syndicate or 
demic Council, as the case may be. 

Certain pmcee- 13. (1) Every action taken and every yroceedi 
ding6 to hold fiienced on or after the 1st December 1981 but 
elecl'ons to the'21st December 1981, to hold election to the 
void. Syndicate or Academic Council of the Madras U 

shall be deemed to be null and void and accordi 
nction or proceeding shall hereafter be taken in a 
4 th  the provisions of the 1923 Act as amende 
Act. 

(2) For the removal of doubts, i t  is hereby 
that notwithstanding anything containetf in the 
as'amended by this Act, every member who ceases to b 

* By virtue of section 5 of the Perarignar ,4nna University of 
Technology (Amendment and Special Provisions) Act, 1982 
(Tamil Nadu Act 26 of 1982) any reference to "Perarignar Anna' 
University of Tt chnology" has oeu11 cuustruCd as "Anna Uni- 
versity". 
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sity (Amendmen?) 

a member of the Senate, Synalcate or Academic Council 
by reason of thc operation of sub-section (I) shall cease 
to be a member of-- 

(i) the Syndicate or the Academic Council, as 
the case may be, to which he was elected in his capacity 
as a member of the Senate; or 

(ii) the Syndicate t o  which he was elcc2c.d in his 
amcity as a member of thc Aadumic Council arul to 
which Council he was elected in his capacityas a member 
of the Senate, with effect on and from the date on which 
he ceases to be a member of the Senate or Academic 
Council by reason of sub-section (1). 

14. (1) The Madras University, Annamalai University Repeal and 
and Anna Univ~~sity* (Amendment) Ordinance, 1981 
(Tamil Nadu Ordinance 18 of 1981) is hereby repealed. 

(2) Notwithstanding such repeal, anytbing done or 
any action taken under the 1923 Act, the 1929 Act or the 
1978 Act as amended by the said Ordinance shall be deemed 
to have been done or taken under the 1923 Act, the 1929 
Act or the 1978 Act, as the case may be, as amended by 
this Act, 

I 

- E- 

*By virkue of section 5 of the Perariynar Anna University of 
Technology (Amendment and Special Provisions) Act, 1982 
(Tamil Nadu Act 26 of 1982) any reference to "Prrarigaar Anna 
University of Technology" has been constrced as "Anna Univer- 
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TAMXL NADU ACT NO. 49 OF k982** 

THE ANNANIALAI UNIVERSITY (AMENDM 
ACT, 1382, 

I 

* [Received the ussent of the Presisde 
1982, first published in the Tamil 
Gazette Extraordinary ori the 30 

' Purattas i 14, Thunthubi, Thirtzval 

- ,An Act .further to an~enzE the Amurn 

BE it enacted by the Legislature of the State of Tamil N 
inthc Thirty-third Year of the Republic of India as 
lows :- 

1. (I) This Act rr,ay be called the Annamalai Univers 
(Amencimeot) Act, 1982. 

(2) It shall be deemed to bave come into force on t 
1st day of June 1982. 

2. In  the Annamalai Uni 
Act 1 of 1929) (hereinafte 
Act 1,- 

(i) section 4 shall be r 
that section and in sub-s 
expression " and no such 
similarly farm part or be 
to any privileges of any 0th 
in India and any suc& recognition 
other University to any such insti 
prim to the commencement ofthis Act shall be deemed 
withdrawn on the commencement of this Act'' sha 
cmined r 

(ii) after sub-section (11, as w i,,iu~~~'arer:, tke follow 
ing sub-section shall be added, namely :- 

.--I_-.- - - I .  - - .-... --- ____. 
*For Statement of Ok jects and R~~LSOI~S,  see TamiZNadu Govetnmenr 

Garet~e Extraordinary dated the 7th Septenihr 1982, Part IV, 
Section 1, page 435. 



1982: T.N.-Act 491 " 

" (2) Notwithstanding anything contained in sub- 
ss:tion (I), the G~vernrnent may, on the recommendation 
of the Director of Collegiate Education, establith one or 
m ~ r e  Gavcrnrnent A;ts Colleges within the radius of ten 
miles from the Convocatio~ Hallcf the Annarnalai Univer- 
sity and any such college so established may seek affiliation 
to any University in the Sfate of Tamil Nadu o t h a  than 
the Annamaki Uniarsity. 9 9 

3.(1) The Annamalai University (Amendment) Ordinance' R - ~  2al and 
1982 (Tamil Nadu Ordinance 10 of 1982) is hereby 1 eg ,- 1.d. sav jog. 

(2) Notwitt standing such repeal, anything done 01 
any action taken under the principal Act, as amended by 
the said Ordinance, shall be deemed to have beer\ done 
taken under the principal Act, as awencred by this Act. 





An~e~~rinirnf a j  4, Tn sccliou 18 of ~ l i c  1'1rincip;~l Acr, in c1au.c (h),-- 

to] the expression " and such ~noi~~bcrs sll:~ll bc cligiblc To: c!ec~iul  or. 11omina- - 
tjon fo; not ]nore than another psriod of chrcc years " sil;rll hc ir:nittsd ; 

(b) the first pr >vko shall be omirrcd ; 

(c) thc E-T~~UII~II~UI~ shall be omittcd. 

Anterrdnretti of 5. In section 23 of tlze principzl Act, i i t  clan j e  (6),- 
section 23. 

(0) thc cxpmssior~ " arld such nlcnlbcrs sIlall be eligihlc fdr c l z c r i o ~ ~  ~ l r  ~:~!l:i?~- 
tion for not moro than another ?eriod or thrce years " shall bc on:ii~cd ; 

PART TI[. 

Amwdnrrni 6 .  Ti: thc Annamnlfii University Acl, 1938 (llereinnfrer rcfcrrid to ns thc pl-irac.jIlnl ',~;,,,~ii ,:-::! : 
of section Act), in sub-section (11 or scctiun 33, Zbr 1hc porlion bcginiiinz wit11 tho \vor& AEr j cj 
33. "shall, exc~pt in tho cr-sc of CX-~jficio nirmber. " a1:d cr-ding witll thc cs~rejsjon 1929, 

"21st Deccmbcr 19B l", ahc f~ l lcwing  shall bc substituted, 11;~ndy :- 

" shaII except in the case of ex-ol(icio rne!nbsrs 11t)ld office upto tlic d;uc oi  [!Ie 
next reconstitutioi~ ". 

Omission 01' 7. Section 33-A of the principal Act shall be omitted. 
xctiun 334. 

PART IT. 

' h e n d t l e n t  4 8, 31 t h e  Madurai-Xnrnaraj Univ~rsily Act- 1965 (hercinaf~er rererrcd to as rile T~IIJi/-~~l~~:, 
seclion. 15. principal Act), in sc-ctj~n 15, in C ~ X I ~ S C  (b),- Act ;; 

(a) the expression orld such mclilbcrs shall be eligible for elzctipn or I I ~ ~ ; I ~ I ; ~ -  
tion for not more t hail another period of [hree yzars " sltall bc omit tcd ; 

(b) the first proviso shall be omiticd ; 

(c) the E~-p/n~~arton shall be orni(tcd. 

h e n h a ~ t o f  9.Tnsection19o~theprincipalAct,incla~1se(b),- 
section 19. 

(a) rhe expression " and such ineillbers sIlnll bo cIigib10 for ll~~??j!~:1. 
I tion for not more than another period of f llrcc years " jhzI1 be oluirtcd ; 

(b] the first proviso shall be omitted ; 

(c) the Expkmr. tturr shall br; omitted. 

An~end,,~er~t aj' 10. In sec ti011 24 GI' C ~ C  principal Act, in clnusc (b),- 
secrwn 24.: 

(a) the oxprcssion ' I  and such lneliibers shall be eligible for eIectioll c,r I:o;ni- 
nation for not nlorc than another period of three yenw " sl~alI be on~ i t t~d  ; 

(b )  the first proviso shall bc orni~lcd ; 

(c) :he Esplasafiun sllxll be omiltcd. 

Omission of If .  Scc~ion 2.14 crf the priilciyal Act ;ha11 be omitled. 
section 24-A, 



Amendments to the Anna University Act, 1978. 
, . r - ~ i  y,!. *;?,i,\ , 1 " - b ; " '  t 

13. Section 17-A of the principal~~ct';hal~be omitted. 

I 

(a) the expression " and such members shall-be eligible for election or nemina? 
tion for not more than another period of three years " shall be omitted ; 

, , ,  

(b) the first proviso shall be omitted; 

17. In section 23 of the principal ~ c t  , in sub-section (2), in clause ( c ) , ~  

(b) the first proviso shall be omitted ; 

18. In section 24 of the princi'p'al ~ c t ,  in clause (el,-- 

(b) the first proviso shall be omitred. 

PART VJI. 
Amendments to the Bharathidasan University Act, 1981. 

20. In section 20 of the principal Act, in clause (b),- 

(b) the first proviso shall be omitted. 

21. In section 23 of the principal Act, in sub-section (2), in clause (c),- 

(6) the first proviso shall be omitted. . . 
22. In section 24 of the principal Act, in clause (e),- 

(0) the Expxptesiion " and such members shall be eligible for election or nomi- 
, t - a ' . ,  r qt r t1 .n; -  n-t;n+ nf + l - t r p  7 . r  ' r q  y 9  rhqlJ h~ oVittrd ; 
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!h PART VIII. 
, 

Amendmenrs lo rite Tamil University Act, 1982. 
.. . . . .'. -. . 

ljr~sion,. ;elf 23, I n   he Tanril University Act, 1982 (hereinafter referred io as tbe principal Tantil 
.ieili'b'i 7. AcL), section 7 shall be omitted. 

, . 

: :raxdment 24. In section 18 of the'principal Acr, in clause (c),- ' 

;I/ section 
'IS? 

(U) the cxprsision " and sucl~ mcmben shall be cligiblc Tor clcclion or nomi- 
. _  . . ,  . 

nation for not more than anothcr period oi three years" shall hc omincd ; 
4- ; . ,  .. . . 

(b) the first proviso shall 6: omittcd. . 4 .. . .  :,. I .  . 

I m e n h e n t  . 25. In secrion 21 of the principal Act, in clause (e),- 
. of reelion 
21.- (a) the expression " and sr~ch msmbers shall be eligible fur electioil or nomi- 

nation Lor not more than another period or three years" shall be omitted ; 

(b) the first proviso shdli Ire omit-ted. 
1 ' . . 

PART IX. 
. . Amendments to thc Ma flter Teresa Worrzer~'s University Acr, 1984. 

' t !  :, 
1.&sbnm~ ,of 26. In the Mother Teresa IVornen's University Act. 1984 (hereinafter referred Tamil Nadu 

' 

section 7. , 4 
to as the principal Act), section 7 shall be omitted, 

hiwdment 27. In section 20 of the principal Act, iri dause (ij,- 
of section . . . a  

20. , (a) the expression "and such members shall be eligible foi; iidiii/*atiiiri foi: 
.. .: . . . 1 oo t n~ )rc than, another period of three years " shall .be omit re& . :. .,.r . . . . - {b) the l k t  proviso shall be on~irted. 

. . ! & ~ n d n r ~ ~ t  28. In section 23 of the principal 'Act, in clause (e),- 
of section 
23. (a) the expression nd such rncmbkis rhali bc eligible for nomination for "a not more than another pzrio of three years ." sbail be omitted ; 

(b) the firsr proviso shall be omirted. 

PART X , 
Amendmetrts to the Alagoppa UnJversiiy Acl, 1985. 

3&&n of 29. In the Alagappa Univerty Act, 1985 (hereinafter ieferrzd to as the fiiricipal Tatni: Nudu . 
section 8. Act). section 8 shall be omitted. 

G d n e n r  30. Tn section 3' nf the principaI Act, in d&usc [:],- - 

g w y ,  ' 
(a) tbe expression " and such 1nernbtWs.sfia1~ be eligible for ,eleaioi or nccii:, - 

nation for not more than another period of thrW years " shall' be otnitieii ; 
' (b)  the first proviso shall be omitted. 

.' 31 : In secrion 24 of the principal Act. i n  sub-section:(2);. in clause (dl,- 
: ofsedoR . 

(a) the  expression "and such members shall be. eligible T6i nomination- tor: :.24. . 
not more than another period or three years" shall be omitted:; 

(b) the first proviso shall be omitted 
. 

@&kt 32. In section 25 of the principal' Act, in clause (e),- 
i !,of section , 

+;=. (a) the expression " and ouch members shall be eligible forielection ,~:dbmi-- 
. C nntion ,for not more than another period of three years " shall be omitted ; . 
:,..' 

: I .  
(b) the first proviso shall be omitted; 

:.; , 
.:: ,*-, 
: .  : .  , 

(By order of the Governor.) 
.. .I,..-.. 
,,,,, h L 4 , .  . ;< 
F, I .  P. J~YASINGH P.ETER, 3; -, , , - .. 
* - ,  Secrerflry fo Gqverrlmenr, Lawu~eparrment. , 
.;. ' ' - . . - -. , -.,. -- .. ,.. ,, - . .--- 

'I% h . PB:>TZt 4'4D PURLIOHEI) I I Y  TUE UIRECTOU 01. S'UTlUkEHx, t:.XD. p~mb~, 
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The f o l l o w i ~  Act of the Tamil Nadu Legislative Assembly received the 
agent at the President on the 17th September 1991 and im hereby publiehed for 
general inforsnition >- 

MADRAS, WEDNESDAY, SEPTEMBER 18,lBl 
PURATTASI 2, PI RAJORPAWJ, THI#IVALUIVAR A A N W I - m  

( r r l r w .  3u ram 
L 

\ 

Part IV-Seetion Z 

ACT No. 24 QF 199-1. 

9 
I 
I , 
I 
i 
I 
i 

b 

* - T A M I L  NADU . t - - 

f G O V E R N M E N T  GAZETTE 
.pr ' . EXTRAORDINARY PUBLISHED B Y  AUTHORITY 

Arc Act fcsrthcal. to anted tha T d  M u  Unwetsitics Lms .  

BE it eaaded by the Legdative AsamMy of the State 04 T a d  Nadu in the 
Forty-emmd Year of the &public of India aa fellows :- 

i 

1. This Act msry be &led the Tad Mada Univenaities Laws (Anlend- Sbort liae 

mcrst) AbP, 1M. 

N a b  Act 2. In aection 14 of &a WM Unirtnaity kct, 1923, in the proviso to Amendment of 
Tamil Nadu Act m3 t.laxue ( b ) ,  for ttde, ward8 " Rcwided Ir3sa hi *, tW tloU&ng shall be substi- Vn 

tuted, namely :- 
" Provided that o member of the Lcgjslati~e Assembly of the State o% 

Tamil Nadu ghzdZ IWW to he a me* of the Senate from the date on which 
he mesea ta be a member 04 the Legkdative h r n b l y  of the State of Tamil 
Nadu : 

Prcwided further tha& *. 
e 3. In section 33 of the .4nna& University Actp 1928, 20 sub-section ( A ) ,  Amendment of * 1929. the following proviso &all ba added, nmnely :- i"""" Tamil Nadu Act 

I d 1929. 

i " Provided that a member of the Tamil Nadu Legislative Ammbly shall 
cease to be a member of the Senate hwn tke date on &I& he. ceases to be a 

b member of the T a d  Nadu hgkdative Ameddy. *. 
I 
1 (A Group) IV-2 Ex. (437) --I 
D l 79 i3 
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Amendment of 4. In action 15 of the ifadurai-Iiamaraj uni;ersity Act, 1865, in the 
Tamil Nadu Act 
s3 of ,965. proviso to clause ( b ) ,  lor thc words " I'rovided also that ", the folloxving sl~czll 

be substituted, namely :- 

L' Provided that a member of the Legislative Assembly of the Statc ol: 
'Tamil Nadu shall cease to be a membcr of the Senate from the date on which 
he ceases to be a member of the Legislative Assembly of the State of Tamil 
Nadu : 

Provided further that ". 
Amendment of 5. In wtion 20 of the Bharathhz University Act, 1981, in the proviso to 

Nadu Act ciause ( b ) ,  for the wordn "Provided furthey that ", the follovving &all be 1 of 1982. 
rubstituted, namely :- 
e- 

'b  Provided thatla mmbeq 04 t h  T d  Nadu Legidative A&eIIkbly tiihall 
ceaee to Ix a member of the Senate from the data on which he ceases to bc a 
member of the Tamil Nadu Legislativa b m b l y  : 

Provided further thati ''. 
Amhtdmeat cf 6. Ia section 20 of the Bhtwathidaaan University Ad, 1981, in the prcdso 

Nadu to clause (b) ;  for the rorde "Provided further that", the following shall be D o ! ~  
mbtitutea, namely :- 

"Pn,vidd that: a, rneber of the Tamil Nadu hghlative M l y  a'iLel3 
aarae to be e member of the Senate f m  the &to an which he ceaoes ta be a 

mm&mufthbTamilNaduLcgidstimBrasemBt.: 

P h d d  further tM ". 

-of 
Tamil Nadu Ac4 

7. In mtiolol 18 of the Tamil University A&, 1982, in the p r o d  Gb 

e d gas. alarm (c), for the words " ProPided further that ", tlx? following ahnll be 
rabatitutea, xmmcly :- 

" Provided that s m b e r  of t&i TentiI Wsdu I.w&&ivb Plasemblg bll 
aoaae .60 be ~b member of the Senate from the date oa which. be c a w s  to ltKi a 
member af tho Tamil Nsdu Leghdati.~ AmmMy : 

k d m e n t  aP 
'Carnil Nada M 

8, In section 21 of the Ahgappa Univemity Act, 1985, in the prwiw, te 

13 of 1985 &me (c), for the womb "Provided fustber thatv? the fallowing be 
dstituted, namely :- 

" Provided that a member of the Tamil Nada hgidative Ammbly ehall 
to be a member of the Senate from the date on which he eeases b be e 

member of the Tamil Nadu Legislatire a b l y  : 

Provided further that ". 
Amendment oi 9. I n  eection 19 of the Manonmaniam Sundaranar University Act, 1990, 
l'd Nadn Act 

31 19% in the proviso to clause (b)b for the word6 'Provided that", the following shall 
$C substituted, namely :- 

" Provided that a member of the Tamil Nadu Legislative Assembly shall 
cease to be a member of the h a t e  from the date on which he ceases to be a 
member of the Tamil Nadu Legislative Assembly : 

3 Provided further that ". 





. . * .  Wglstt'red No, ~4 , 

Part JV-Section 2 . 

PART 11. 

Amendments to the Madras University Act, 1923. 

"5-A. Disqual$cation for election or narlJnation to Senate, Syndicate and 
Acadclnic Council in certain cases.-<l) Notwithstanding anything contained 
in section 14, 18 or 23, no person who has held office as a m):mber for a total period 
of six years in any one or two of the following authorities, namely:- 

(ii) the Syndicate, and 
(iii) the Academic Council, 

shall be eligible for elcctlon or nomination to any of the said three authorities. 





(I ) no person .who has held office as a member for a total period cif yia 
Years in any one or two of the following authorities, namely:- 

(i) the Senate, 

(ii) the Syndicate, and 
j 

.(iii.) the Aoadcmio Council, - 

shall be eligiblt for election or nomination to  any of thc saic three authorities. 

Exp1anatlon.- For the purpose of aornputing the total pmoa ot SIX years 
referred t o  in this clause, the period of three yeas  du~ing which a person held office 
i 11 one authority either by election cr by nomination and the period of three years 
during which he held office in another authority either by electio.: or by nomination 
shall be taken into account and accordingly such person shall not be eligible far 
election or nomination to any one of the said three authorities : 

Provided that for the pvrpose of this clause, a person who has held office 
for a period not less t han one year in any one oft he said three authorities in a casual 
vacancy under subsection (3) of section 33 shall.be deemed to have held office 
for a period of three years in tbat authority: 

Provided further that fcr-the purpose of this clavse, if a person waselected 
or nominated t o  one authority and such person became a member of another 
authority by virtue of the membersaip in the first mentioned authority, the perllxl 
for which he heId office in the first mentioned authority alone shall be taken in@' 
amount 1 

(2) nothing in  clause(1) shallhave application in respect of-- 

(i) ex-offlcfo membars referred to  I n  section 1 5, Cbss 1, but not including 
meijlbers of tho Syndicate who are ,not oAberwise members of the Senate 
refeirdd to in item (I 1); . , .  . ,. , I . 1 1 .  

I _ .  I 

. .  



1 

I (ii) ex-oficio members referred to in section 17, Class I, but 
not. including members of the Syndica~e who are not otherwise members 
of ,the Academic Council referred to in item. (5); 

v (iii) ex-oficio members referred to  in section 21, Classl. t 

f 1 .  
' ' Expla?aation.-For the purpose of this section, the expression 

I 

I I 

" period " shall include the period held prior to the date cf the 
pubtication of the Tamil Nadu Universities Laws (Second Amendment) Act, 
1 in the Tamil Nadv Government Ooaetle. ". 1 

I 

PART IV. 

I Amendments to the Madurai ~ a n $ r a j  University Act, 1965. 
i 
I 

Amendment 8; In section 15 of the Madurai-Kamaraj University Aot, 1965. (herein- Tamil N.adu 
of after referred to as the 1965 Act), in clause (b), for tho expressloll "Save Act 53 of 
rectian as otherwise provided, eleotcd and .nominated members of the Senate 1H5. 

shall hold cffice for a period of three years", the following sball be 
substituted, namely :- , .  

" i Saye as otherwise provided, ~1ect.d ~ n d  ncminatcd members of the 
Senats(iihal1 hold cfiice for a period of three years and such members . 
shall be' sligible for elstion or nomination -for ,mt . more .than anothet 

' . period of three years. 

.;$ . . . .  (ii) Where a member is eleated or nomiked to the Senate to a 
casual vaxnoy, the period of offioe held for not lass than one year 

. any such member shall be wastrued as a full *riod of three years 
' for tho purpose o f th i s  clause. 

@phtion.- or tihe purpose of this clause, tbe expression "peliod " * 

shall include the period held prior to the date of the publication of 
% . tho Tamil Nadu Universities *Laws (Second Amendmem) Act. 1991, in the 

Tamil Nadu Oonrnwnt Gazette.". 

Amendment 9. In section I 9  of the 1965 Act, in clause ib), for the expression 
of 

1 "Save as otherwise provided, elected and nominated membel a of the 
WiOn 19' Syndicate shall hold office for a per106 of tbr* years*', the fcllowing 

I shall & substituted, namely :- 

"(i) Save as otherwise provided, elected and nominated members of the 
b syndicate shall hold office for a period of t bee  years and suoh mem- 

bers shall be eligible for eleotion or nomination for not more than 
mother period of three years. 

(ii) Where a member is 'eleoted or nominated to the Syndicate to 
? oasual vacancy, the period of 05ae held for nct less than one year 
by any such member shall be construed as a full period of three 
years for the purpose of this clause. 

.lixplanation.-For the purpose of this clause, the expression 
"period" . shall include the period held prior to  the date of the 
!mblication of the Tamil Nadu Universities Laws (Second Amendment) 
,4ct, 1991, i n  the Tamil Naau Government Gazette.". 

' Amendment 
of 10. In ssotion 24 of the 1965 Act, in clause (b),for the expression 
eection 24. "Save as otherwise provided, elected and nominated members of the 4cademic Council shall hold office for a period of three years", the 

tolIowing shall be ' substituted, namely :- - 
66 (0 Savc as otherwise provided, elected and nomina~ed members cf 

the Academic Council shall hold office for a period of three years 
and such mcmbcrs shall be eligible for election or mmination fcr nor 
more tban another pcricd of three years. 

- --- - .. - -. - -- - - -  
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I 

E,rplanation.-For the purpose of this clause, tlke expression 
shall include the period held prior to  the date of the publeatroll "P.'"" 
oi the Tamil Nadu Universities Laws (Second Amendment) Act, 1991, 
i n  the Tamil Nadu Government Gazc tte.". 

f 
11. After section 24 of the 1965 Act, the f. llowing section shall be inserted, Insertion of 

namely;-- new 
section 24-A. 

"24-A. ~isquali~icatbn /or election or nomination to Senate, S yndlcate 
cmd  cade en tic Council irz certain cases. - (1 J No L wit hstandi~g anything contained 

i in sscrion 15, .l9 or 24; no person whc has held office as a member for a total 
period of six years in any one or two of the following authorities, namely:- I 

i 
! 
i 

(i) the Senate. 

(ii) the Syndioate, and 

(iii) the Aoadi mic Council, 

shall be eligible for election or nomination to any cf tho said three authorities. 

. - 
,' 

Bxplanatwri I.--For the purpose cf this sub-section, the expression 
"period" shall include the period hcM prior to the date of the publication of 
the Tamil Nadu Uaive~sities Laws (Second 4mendment) Act, 1991, in the 
Fmil Nadu i?ovenvnent Oazette. 

Gxplanation 11.- For the purpose of computing the total period of six 
yt3:lrs referrod to  in this s~,b-sectior., the wid of three years during whkh 
2 person held cffiu in one authority either by electicn or by nomination and 
the period of throe years during which he held cffice i n  another authori y 
either by election or by ncmil)~tio~) shall be taken into aooount and acpordina 
su fi person shall not be eligible for ele~ticn or non,:nation in any one of the 
said three authorities : 

m 
Provided that for the purpose of this sub-seotion, a person who has held 

office for a period not less than one year in any one of the said three avtho- 
rities in a casual vacancy shall be deemed to bave held ofice for a perid 
of three years in that asthorjty: 

Provided further that f ;r the purpose of this su b-scotion, i f  a person 
was elected or nominated to one authority and suoh person $became a member 
of another authority by virtue of the membership in the first mentioned 
authority, the period tor which he held ~ E c e  in the first mentioncd a~thority 
alone shall be taken into account. 

(2) Nothing in sub-secticn (1) shall have application in respect of-" 

( i )  ox-o$cio members referred to in  section 15 (a), Class I, 'but 
not including members of the Syndicate who are not otherwise 
members of the Senate referred to  in item (10); 

(ii) ex-oflcdo I members referred to in section 19 (a), Class 1 ; ana . . 

I 

(iii) ex-oficio members referred to in section 24 (a), Class f , but not 
including members o i  the Syndicate who are not otherwise members 

I *  
Acadehic Council referred to  in item (S).". ~ r _  , . I 
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I ' PART, V e  , 

r ,+ ' m 

' I Amrndments to the Anna University Act, 1978. 

Amendment 
of 12 In  sectibn 17 of the Anna University Act, 1938 (herainafter referred 10 T,,U ~&i~ 
section 17. as t hc 1978 Act), in su b-secticn .(4),- Act 313 of 

1978. 
t (1) for the expression "The term of office of the members of the Syn- 
# dicate other than tne ex-oficio members shall be three years", the fcllowlng 

. - .  shall be substituted, namely:- 

"The term of office of the mem%ers of the Syndicate, other than the ex-oflcio 
membeis, shall be three years and such members shall be eligible for 
elecition or nomination for not more than another term of three years ."; 

(2) after the proviso, the following proviso and the Bxplanalion shall 
be added, namely:- 

"Provided rur .her that where a member .is eleoted c l  nominated to the 
Sy~dicate to a casual ,vacancy, the period of office held far not less thau one 
year by any such member shall be construed as a full term of three years for 
the purpose of this su b-section.' 

.Axp2amtion.- For the purpose of this su b-section, the expression 
"term" shall ioolude the term held prior to the date of the publication of the 
Tamil Madu Universities Laws (Seoond Amendment) Act, 1991, in the Tamil 
Nadu Governmept Gazette.". ., _ .._ 
' 

13: 19ftir Section 17 of the 1478 Act, the following section shall be inserted, 
section 17-A. liarnely :- 

"17-A. Disqualificathn for election or nomination to syndicate and Academic 
Council in certain cases.-31) Notwithstanding anything contain2d.i~ section 17, 

. 18 or Statut'e'9 of Schedule 11, no person who has held of lx as a member for a total 
period of bix years in any one or both of the following authorities, namcly :- 

+ . - .  r '  

1 .  

, 
' ', 

(ii)-the .Academic Council, . 
ahall be eligible for election or nomination to any 6f the said two authorities. 

the purpose of this sub-'section, t b  expression 
dd held prior to the date of the publication of the 
(Second Amendment) Act, 1991, in the [ImiI Nadu 

0 4 
s ,  Yiz=s 

computing the total period of six years 
tbree years during which a person held 

r b &election or by nomination and the period of 
O d x  in another authority either by election or by 
ccount and amdingly such person shall not -be 

. , 
nomination to any one of the said two authorities : 

provided that for the purpose of this sub-section, if a person who has held 
oBce for a pzriod not less than one year in arly onepf the said two authorities in a 
casual vacancy shall be deemed to have held oftlce {or a period of three years in that 

Provided further tbat for the purpose of this sub-section, if person was 
elected or nominated to one autbo~ity and such perscn became a member of another: 
authm!ty by virtue of the membership in the &st mentioned authority, the period 
for wh~ch he held office in the first mentioned authority alone shall be taken into 
aocouQt. 

(2)aNothing in sub-sixtion (I) shall have api>licatioh in respect of- 

(i). exkfficio members referred to in section 17 (2), clauses (a) to (d) and 
' (g) : and 

(ii) ex-oflcio members refmed to. in clause (1) of Statute 9 of 
Schedule 11.". , , . 

. ,. 
- 

J' 
P 

:amil ?' 
Act i 
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14. h Schedule I1 to the 1978 Act, in Statute 9, in clause (3), 6 e i  ~&'wordsyh~dik i t  " *' 

"three years", the following shall be aided, namely :- of , 
rchedule XI. 

"and such members shall be eligible for nomination fm not more than anothei 
term of three years : 

Provided that where a member is nominated to the Academic Council -to a 
casual vacancy, t l e  period of o$ce held for not less than one year by any such member 
shall be construed as a full term of three years for the purpose of this clause. 

Bxplu7zation.-For the purpose of' this clause, the expression "term" shall 
include the term held prior to the date of the pub1icat;o'n of the Tzmil Nadu Univer- 
sities Laws (Second Amendment) Act, 1991, in the T a i l  Nadu Government Gazette.". 

PART VI. 

Amendments to the Bhurathiar university Act, 1S1. 

ilmil Nadn 15. After section 6 of the Bhvathiar University Act, 1981 (hereinafter referred of ' 
Act 1 of 1982 to as Tamil Nadu Act 1 of 1982), the folloying section shall be insetted, namely :- sediOII 7 .  

fi. DisquaZ&kation joF election or nominutian to Senate, St&g C!ommittee en 
Academic Affairs and Syndicate in certuh cases. -(I) Notwithstanding anything 
contained in section 20, 23 or 24, no person who has held office as a member for a 
total period of six years in any one or mare of the fellawing authorities of the 
University, namely 1- 

' (i) the Seaate* , 
1' 

:ii) the' Stauding Committee on Academic Affijrs, and . , 1 ,  . .. 

(iii) the Syndicate, 
. ' 

shall bo eligible for eleation & nodimtion to anyb of the said thee authriti& 
. .~ .. I .. ..: 

I Expiandtion I.--- the purpose of this sub-section, the expressihl " petiqd ' 
shall include the period of office held by any perm prim to the date of the publ~clr- 
t i ~  of the Tamil Nadu Universities Law (Seoorad Amendment) Act, 1991, in the 
Fmil Nadu ~Gov&mi~at Wz~t te .  ' . . 

d % 

~r~lanat'ion a-For the P&~OSC of ohWting &e total period of six ykat~ 
referred to in this sub-sect ion, the period of three years durlng which a person &Id 
ofEce in one authority either by election or by nomination and the period of three 
years durin? which he held office in another authority either by election ortby 
nomination shall be taken into account and accordingly such person shall not be 
eligible for election or nomination to any one of the said t4ree authorities : 

Provided that for the purpose of thie sub-section,.r person Who has held oface 
for a period qot le6s than one year in any one of the said three authorities in a casual 
vacancy shall be deemed to have held office for a period of three years in that 
authority : 

Provided further that for the purpose of this sub-section, if a person was ejec- 
ted or nominated to one authority and such person became a member of another 
~uthority by virtue of the membership i? the first mentioned authority, the period 
for which he held office in the first mentioned authority alone shall be taken into 
account. 

(2) Nothing in sub-section (1) shall have application in respect of- 

(i) ex-oficio members ieferred to in section 20 (a), Class I, tut not 
including membcrs of the Syndicate who are not otherwise members of the Senate 
referred to in iten1 (13) ; and i 

I- 
, j 
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Amendment 16. In section 20 of Tamil Nadu Act 1 of 1982, i l l  clause b), for the expression 
of " Save as oihsrwise provided, elected and nominated ~nem h rs of the Senate shall 

20* hold office for a p t r i~d  of thee yeas", the following slull be substituted, na~nely . ! 
"(I)- Save as otherwise provided, elected and nominated members of the Sznate 

shall hold office for a pcrid of three yews and such mzmbers shdl b:: ellgible for 
clzclion or norninatiotl for not more thln another period of three years. 

(ii) Where a member is elected or nominated to the &mte to a uiswl vacancy, 
the psriod of office held for not less than one year by any such member shall be 
construed as a full period of, three years for the purpose of this clause. 

Explanrftf~n. -For the purpose of this clause, the expression " period" shali 
include the perid held prior to the date of t h e  publication of the Tamil Nadu 

i b+ 

. Universities Laws (Second Amendment) Act, 1991, in the Tamil Nadu Government h 
,Gazette.". 
i 1 

~mendment 
of 

17. In ssction 23 of Tamil Nadu Act 1 of 1982, in sub-section (2), in clause (c),  

23: for the ezpression "The membt rs of the Standing Committee on Academic a i r s  
i 

oohtr than the ez-o$ioie members, shall hold of ia  for a period of three years", the 
following shall be substituted, nalncly :-- 

I 
F' 
I 

r 

"(i) The members of the Standing Committee on Academic Affiirs, other 
lhan Lhe ex-o cio membtrs, shall hold o k  for a pcriod of three years and such f aembe rs sha . be.eligible for. ejection,for n ~ , t  .spore than amthe r pe&d of 
$brae ytars. 

(ii) Wherea membtris. elected to the Standing Committee on Academic 
. ~Miiirs to'a:casu$l vacaney,'the pcriod.of o5ce  had for not less than one par by 

any such member shall bt construed as a full pcriod of three ytars for the purpose 
of -this clause; , . : 

. * . :  . .  .. .. * . 8 .  . ,  .I s ., . . 
- ,  - ,  . , 

Expmtion.  --For the purpose of this clauk, the hccxpreqbn ''period " shall 
include t hc pt riod held prior to the date of the publication of the Taniil Nadu 
,Vaiv$rdties ~ W S  ($ccong Ameadnac pt) Act, 1991, in the R"il Nadu G~vermeut 
eipttc.". 

Amendment - 18. In section 24 of Tamil Nadu Act 1 of 1982, in clause (e), fox the expression 
of Save as otherwise provided, the members of the Syndicate other than the exsfficio 
*otisn 24. members shall hold office for a period of three years ", the following shall be 

substituted, namely : - 

(((i) Save as otherwise provicied, the members of the Syndicate. other than the 
exsflcio members, shall hold oBce for a period of three years and such members 
shall be eligible for election or nomination for not more than another period of 
three years. 

(ii) Where a member is elected or nominated to the 'syndicate to a' casual 
vacancy, the period of office hc Id for not less' than one year by any such member 
shall be construed as a. full period of three, years for the purpose of this clause. 

- bxpranatbn. .-For the purpose of this clause, the expression "period" shall 
include the period of office held by any person prior to the date of the publication 
of the Tam1 Nadu Universities Laws (S-cond Amendmt nt) Act, 1991, in the Tamil 
-.#a& Ger~rnwent Gazelle ,", . . . . . . . .,; .,. -. 
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Amendments to the Bhorohidasm University Act, 1981.. 

.-. - 
I .  

B (i, the Senate , 
(ii) the Standing Committee on Academic Affairs, and 
(iii) the Syndicate, 

6 ,  

shall be eligible for election or,nomination to any of the said three authorities.' I ' 

Explanation L-For the purpose of this sub-section, the expression " p$od " 
shall include the period of office held by any person prior to the date of the pubhcation 
of the Tamil Nadu Universities Laws (Second Amendment) Act, 1991, in the Tamil' 
Nadu Government Gazette. 

~x~lanat ioh  iZ.-For the purpose of computing ?he total period of .six years 
referred to in this sub-section, the period of three years during which a person held 
office in one authority either by election or by nomination and the period of three 
years during which he held offica in another authority either by election or by nomi- 
nation shall be taken into account and accordingly such persqm shall dot be eligible 
for election or nomination to any one of the said three authorities: 

+ 

Provided that for the purpose of this sub-section, a person who hy. held 
office for a period not less than one year in any one of the sad threp authorities in 
a casual vacancy sfiall be deemed to have held office for a period of three years in 
that authority: 

Provided further that for the purpose bf this sub-section, if a person was 
elected or nominated to one authority and such person became a member of another 
authority by virtue of the membership in the k t  mentioned authority, the period 
for which he held office in the first mentioned authority alone shall be taken into 
account. 

(2) ~ o t h i i ~  in sub-section (1) shall have application in respect of- . 
(4 ex-oflclo members referred to in section 20 (a), C b  I, but not inch& 

ing members of the Syndicate who are not otherwise niembers of the Semate referred 
to in item (1 3) ; and 

(ii) ex-offiw members r e f e d  to in section 23 (2) (a), Class I ard:pction ' 

24 (b), Class I." 9, - 

20. In section 20 of Tamil Nadu Act 2 of 19b2, in clause (b), for the expression Amendment 
66 Save as otherwisepr6vided, electedand nominated members of the Senate shall 20. 
hold office for a perid of three years ", the following shall be substituted, aame1y:- 

0 

kel Save as otherwise provided, . l i ed  and nomimted members of the S L t e  
shall old office for a period of three years and such members h l l  be eligible' for 
election or nomination for not mere than another period of three yeas. . , i 

(ii) Where a member iselected or nominated to tbp Senate to a ~ 8 u a l  vac.a;lcy, 
the period of office held for not less than one year by any such member be 

1 
construed ss a full period of three yeara for the purpose of this clauae. 



Bxp1anatior.-For th:: purposc of this ,clause, the expression " period " shall 
include the period held piior to the date of the publication of the Tamil Nrdu 
Universities Laws (Second Amendment) Act, 1991, in the Tamil Nadu Goverrtment 

Amendment 
of 

21. In section 23 of Tamil Ncdu Act 2 of 1952, in sub-section (2), in clause (c). 

saction 23. for the expression ''.T~v" members of the Standing Committee on Awdemic 
Aairs, other than tl1.e ex-oficio members, shall hold office for a period of thres 
v -+rs", tht following skdll be substituted, namely:- 

b) The mr~nbe~s of th- Etradiq Connrnittee on Academic *airs, uihcr 
&an e ex-offlcw ~ilel~ibers, shell hold office for a period of three ycars and such 
l~~embess shall be eligible for election for not more thsn another p?ri~d of three 
yc:ars. 

(ii) Where a member i s  elected to the Standing Committee on Accdemic 
PjWis to a casual vaczncy, the period of ofllce held for not less than one year by 
any such mzmber shall be construed 5:s ii full priod of three y e u s  for the purpos: of 
this dause. 

Amea&mont 
of 
section 24. 

1' Ay,hation.-For the purpose of this clause, the expression "period" shall . 
include the period held prior to the dzte of tbe publication of the Tamil Nc.du 
Universities Laws (Second Amendment) Act, 1981, in the TmilNadu Government. 

22. In section 24 of Tamil Ndu Act 2 of 1982, in clause (e), for the expression 
"Save as othwwise provided, the members of the Syndicate other than the ew- 
O.@CW ~nembcrs shall hold office for a period of three years ", the following shall he 
suk~itutrd, namely:- 

Save as olherwise p'ov:dcd, thc members of the Syndicate, other than the 
members, shall h ~ d  office for a pcriod of three years and such memoss 

shall be eligible for election or nominr.tion for not more thqn ~npther *rid of thrx 
years. 

(ii) Wherc a mer her is elected or riominaled to the Syndicdte to a msual 
vacancy, ths pcriod of office held for not less than one ycm 'by rny such member 
shi,ll be construsd as a Pdll pried of three yeers for the purpose of this clause. 

Bkphtion.-For the p-lrpose of th's clausc, the expresion "p~riod " skill 
include the period held prior to the &.te of rhe publlccition of the Tcrlnii N d u  
U~iv~ksities Laws (Second Amendment) Act, 1991, in the Tamil Nadu Government 

a 
. , 

PART VIII. 
I 

I /  Ametkhents to ihd Tmil Unipersity Act, 1982. 
, , Insertion of 

, ' new 23. After section 6 of the Tamil University Act, 1982 (hereinafter refqred to Tamil ~ ~ d , ,  
- sectiod 7.  as Tamil N d o  Act 9 of 1982), the follming section shall be inserted, namely i- 9 of -11 1982. 

- '7. D@uaIipCati(ln for PIectlon or mna&t&i to &mat# ;Bd SYII(hte 61 . - certain cases..--(l) Notwithstanding anything,contained In Section 18 or 21, no person 
who has held office as a member for a total jmiod of six years in any one or b ; I  
of the following authorities, namely :- 

- . ? I  
. .. . , .  : - .-- 

,< ;r - <. 
+: . . .rr (i) ,the knatc, and 

1 .",t i % . , . a ..+rl : ,. 
, 21  "ii) the Syndicate, 

- .  7 Shall be eligible for electioi~ Or nomination to any of the %Id two aotboritia. '' 
- 



-- 

Explanation I. -For the purposs of this subsxtion, the exgegsioa *prriod" 
shall include the period of office held by nny p e m n  prior to the date &tbc publj- 
catic Q of the Tamil Nadu Universities Laws (Second Amebcn( )  Ad, 1991, in t q s  
Tamil Nadu Government Gazette. 

Provi&d fwher that for the purpose of this subsaction; if'a perm was 
elected or nominated to one authority and such person became a member of another 
athority by virtue of the meqbership in the first men?ioned authority, the period 
for dhich he held office in the first mentioned authority alone &.I1 be talcen into 

(i) .ew&io nembers referred to in section 18 (a), Class I, but not 
including members of the Syndiccte who are not otherwise members of the S e ~ t e  
refcncd to In item (9); 2nd 

( ~ i )  ex-oflcio member8 referred to in section 21 (b), Class LW. 

24. In section 18 of Tamil Nadu Act 9 of 1982, in clause (c), for tbe_expressionAm-a 
"Save 2s otherwise provided, elected or norointitcd members of the Senate shall Ln 
hold office for a period of three years", the follo~ing shall be substituted, namely:- 

"(i) Szvc : s otherwise provided, elected ind nomjnzttd members of the Saute 
sllall hold of&:: for'a period of three years and such members b l l  be eligible for 
electicn or nomination for not more than ?.nother period of three years. 

(ii) Where a r iembcr is elected or nominated to the Senate to a casual vacancy, 
the period of ofIicc held for not less than one year by any such member shall be 
construed zs z full period of three years for the purpose of this c1:nsc. 

&planation.-For the purpose of this clause, the expression "priod" +all 
include the period of office held by any person prior to the dat( of the pub1icat"on 
of the Tamil Nadu Universities Laws (Second Amendment) Act, 1991, iq  the Tamil 
Nadu Government Gazette.". 

25. In section 21 of Tamil Nzdu Act 9 of 1982, in clause (e), for the expression Amendment 
'*Save as otherwise provided, elected or nominated members of Syndicate shall of 
hold office for a period of three years", the following shall be substituted, namely:- e m  2f-  

'amil Nadu 
Act 9 of 
I1>S2. 

" (i) Save as otherwise provided. elected and nominated members of the 
Syndicate shall bold office for a period of three years and such members shall ba 
eligible for election or normnation for not more than another period of three yea-.  

(id) Where a member is elected or nomihated to the Syndicate to a casual 
vacancy, the period of office held for not less than one year,by any such 
member shall be construed as a full period of three years for the purpose d this 
clause. 

Explanation.-For the purpose of this clause, the expresSion "period " shall 
include the period of office held by any person prior to the date of the publication 

C of the Tad1 Nadu Universihes Laws (Second Amendment) Act. 1991 in the Tmnll 
Nadu Government Gazette.". 
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llamdy :- 

" 7. L)isqualification for nomination to Academic Committee and Executive 
C'r,uncil in certain cases .--(l) Notwithstanding anything contained in section 20 
or 23, no person who has held office as a member for a total period of six years in 
a4g one or both of the following authorities, namely :- 

, (i) the L.. Academic Committee, and . 
i 

. h t  (ii) the Executive Council, 
1 ,  

'&hall be eligible for nomination to any of the said two authorities. 
, 

3 + . Explanation Z .--For the purpose of this sub-sectlon, the expressicn 
"period" shall include the period of offiw held by any person prior to the date of 
the publication d the T a d  Nadu Universities Laws (Second Amendment) Act, 
1991, in t h: Tamil Nadu Government Gazette . - 

Explanation IF.--For the purpose of computing the total period of six years 
referred to in this sub-section, the period of three years during which a person held 
office in om authority atd the period of three years during which such person held 
offia in another autho~~ty shall be sen' into account and accordingly person 
shall . not be eligible for nomimtion to any one of the said two authontles : 

I Provided that for the purpose of this sub-section, a person who has held office 
I ' \  for a period not less than one year in any one of the said two authorities in a. casual 

, vacanq shall be deemed to have held officq for a period of three years in that 
authority : 

' 
Provided further that for the purpose of this sub-section, if a person was - 

nodnated to. one .authority and such person became a member of another 
authosity by vlrtue of the membership in-the first mentioned authority, the period for 
whichsuch person held ofiice in the first mentioned authority alone shall be taken into 
8000Ut. ' 

(2) Nothing in sub-section (1) _shall have application in respect of- 

(i) ex-afhio members referred to in section 20 (a), Class I, but nor 
insluding members of the Executive Council who are not otherwise members of the 
Academic Committee referred to in item (7) thereof; and 

(ii) ex-ojfitio tnembers referred to in secticn 23 (b), Class I.". 

Amendment 27. Tn sectien 20 of the 1984 Act, in clause (c), for the expression " Save as other- 
wise provided, nominated members of the Academic Committee shall hold office 
for a period of three years", the following shall be substituted, namely :- 

'" (i) Save as otherwise provided, nominated members of the Academic 
Co-ttec shall hold d c *  fm a period of three years and such members shall b- 
eligible'for nomination for not mar: than another period of thr,c years. 

@)-Where a mnmber is norqinated to the. Academic Committee to a casual 
vacancy, the @nod of office held for not less than dne year by any such member 
shall %e const ued as a full period of three years for the purpose of this clause. 

1 

B~pktlon.--For the purpose of this clause, th,e expression " period " 
dhall include the period of o5ce held by any> on prior to the date of the publi- 
catiop of tbe Tami! Nadu Univerqities Laws Second Amendment) Act, 1991. In the 

---- T h i f  Natlrr G, 119mment Gazettf~. ". - 
II__ 

P" 
L______ 

- ---- - 
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28. In section 23 of the-1984 Act, in clause (e), for the expression " Save as Amendmeht 
otherwise provided, nominated members of the Exec~ltive Council shall hold office of 
for a period of three years ", the following shall be substituted, namely :- 

" (i) Save as otherwise provided, nominated members of the Executive Council 
shall hold office for a period of three years and such menibers shall be eligible for 
nominati~n for not more than another period of three years. 

\ 

(ii) Where a member is nominated to the Executive Council to a casual 
vacancy, the period of office held for not less than one year by any such member 
shall be construed as a full period of three years for the purpcse of this clause. 

Explanation .-For the of this clause, the expression "period " shall 
include the period of office held by any person prior to the date of the publication 
of the Tamil Nadu Universities Laws (Second Amendment) Act, 1991, In the Tamil 
Nadu Government Gazette. ". 

PARTY. 

* Amendments. to the ~ k ? ~ a ~ ~ a  Uni~ersiw Act, 1985. 

29. Atter section 7 of the Alagapp! University Act, 1985'1hereioafier referred 
to as the 1985 Act), the following secticn shall be inserted, namely :- 

1 " 8. Disqualification jor election or gomination to Senate, Standing Committee 
on cademic AJairsa nd Syndicate in certain cases. -(I) Notwithstanding anything 
contained in section 21, 24 or 25 , no person who has held office as a member for 
a total pericd of six years in any one or more of the following authorities of the 
University, namely :- 

(i) the Senate, 
(ii) the Standing Committee on Academic Affairs, and 

- (iii) the Syndicate, f , 
shall be ehgible for election or nomination to any of the said t k  authoritiet. 

Explanation I .-For the purpose of this sub-sect~on, the expression 
" pericd " shall include the period of office held by any person prior to the date 
of the publication of the Tamil Nadu Universities Laws (Second Amendment) Act, 
1991, in the Tamil Nadu Government Gazette. \ 

Explanation ZI. -For the purpose of computing the total period of .six 
vears referred to in this sub-section, the period of three years during which a person 
held office in one authority either by election or by nomination and the pericd of 
three years during wvhich he held office in another authority either by election or 
by nomination shall be taken into account and accordingly such person shall not 
be eligible for election or norninaticn to any one of the said three authorities : 

Provided that for tl-e pGose  of this sub-section, a person who has held 
office for a pericd not,,less than one yeer in aty one of the said three authorities in 
a casual vacancy shall be deemed to have held office for a period of three years in 
that authority : 

Provided further that for the purpose of this sub-section, if a perm waa 
elected or nominated to one authority and such pwson became a member of mother 
authority by virtue of the membership in the first mentioned authority, the period 
for whlch he held office In the first mentioned authonty alone shall be taken into 
account. 

k (2) Nothing in sub-section (I) shall have apphcation in respect af- 

(i) ex-ojficio members referred to in section 2I(a), Class I, but not 
~ncluding members of'the Syndicate yho are not otherwise members of the Senate 
referred to in item (1 0) ; 

I i s  
(ii) ex-ojficio members referred to in secticn 24 (2) (a), Class 1 and 

section 25 (b), Class Kl ; and I 
! 

(iii) the Life Member ieferred to in  section 25 (b), Class 1.'. 
, , i d % M ' k , & "  I 

I 



'. 
" (i) Save as otherwise provided, elected and nominated members of the 

Senate &hall hcld cffice for e period of t h m  years and such memhs  shall ba oligiblm 
I for election or nomination for not more than another pericd of thrg years. 

' (ii) Where a member is olected or nominated to the Senate to a wual vscancy, 
' ,he period of office heId for not less than one year by any such member shall k 
construed as a full period of threo years for the purpose of this clause. 

Expht ion,  -For the ~ u r ~ ~ o s e  of this clam, the expression " period " o h d l  
include the peri'd of office held by any person prior to the date of the pubhcatlon of 
the Tamil Nadu Universities Laws (Second Amendment) Act, 1991, in the Tamil 
Nadu Government Gazette.". 

31. In section 24 of the 1985 Act, in sub-sectibn (2), in clause (d), for the expraa- 
sion "The members of the Standing Committee on Academic Affairs, other than 

rscttol! the ex-ofiio members, shall hold office for a period of three years ", the following 
bhall be substituted, namely :- 

. . members of tbc Standing Committee on Academic Mmrs, other 
members, shall hold office for a period of three years and such 
eligible for nominathn lor not more than anothar period of 

' .. f i  't,p ,w; , 

- Where a member is'nominated to the Stpoding Com&ttca on. ~ c a d e m c  
Affairs to a casual vacancy, the period of office held 1 ~ r  not lea than o w  year by 

- I .  . any such member shall ba construed as a full period of t h m  years for tho puy- w 
,; ,, ? +  *r . .  

of thia, claw. 
. ?  ~ ' $' , 

, ExPkururlon.  or the purpose of this cluus, b exprodon " period " shall 
'in&& tip cod of office held by an person prior to the &to of tho publication 
of the Tamd,Sadu Universities Laan &cond Amendment) Act. 1951, in the T d .  
N e ?  G o r c m m ~  Gazette.". A ,  !;c rn. .i- . . : .  ,Y .- , . 

$, !* ,: : . 
32' In saction 25 of the 1985 Act, clausd (e), for tho axprosion "Save as othat- 

ovided, the member8 of the Syndicate other than tho life member and the 
qx-0&9 rnCAnbarss,~hall hold o& for a period of three yearss', the following shall b 
substituted, namely :- 

, . .,. , 

"0 save u otherwise provided, the m m n k  of the syndicate, other than 
* the' life,member and the ex-qllcfo members, shall bold office for a period of thrab 

pars and such mambars shall be eligibb for election or nomination for not more than 
' another period of thiee years. 

(33 Whcre a member is elected or nominated to the Syndicate to a casual 
' vadmcy, ttba period of office held for not less than one year by any such member shall be 

construed as a full period of threa years for the purpose of this clause. 

&plrmonon.-For the purpose of this chum, tho expression "period" shall 
h~cluda the H o d  of office held by any person.prior to the date of the publication of 
%he' Tamil Nadu Universities Laws (Second Amendment) Act, 1991, in the Tamil Na& . 
Government Guzette.". 

! . 
PARTXI. * 

Amendments to the lU- Sundmnar University Act, 1990. 

' 
33. Af* section 6 of the Maaonmaniam Sundaranar University Act,1990 @main- Tamil N 

- after r e f d  ta as the 1990 Act), tho following section shall be inserted, namely;- ACf 31 
1990. 

-- -- - - -- ___ - 



(i) the Senate, 
(ii) the Standing Committee on Academic Afhirs , and 

(iii) the Syndicate, 

shall be eligible for election or nomination to any of the said three authorities. 

Explanation I.-For the purpose of this sub-section, the expression "period * 
shall include the period of ofice held by any person prior to the date of the publication 
of the Tamil Nadu Universities Laws (Second Amendment) Act, 1991, in the lnndl 
Nadu Government Gazette. 

Explanation 21.-For the purpose of computing the total period of sixqyean 
referred to in this subsecticn, the period of thrw ye& during which a person hold 
office jn one authority either by election or by nomination and the period of thtee yeax 
during which he held office in another authority either by election pr by nomination 
shall be taken into account and accordingly, such person shall not, be eligible for 
election or nomination to any one of the said three authorities : . - 

Provided that for the purpose of this subsection, a person who has hold 
C 

office for a period not less than one year in any one of the said three authorities in 
a casual vacancy shall bo dee held office for a period of t h m  years in 
Qat authority : , * ,  ',:> 

Provided further that for of this sub-section , if a person was elected , , : ,  , 
.- ' + L, "* 

" , , - -  or nominated to one authority and such person became a-member of ai~othbr author@ . ,L., 

by virtue of tho membership in the first mentioned authority, the period for which 
he held office in the first mentioned authoety alone shall be taken into account. 

(2) Nothing in sub-section (1) shall have application in respect of- 
(i) ex-ofjcio mem&rs referred to in section 19 (a), ch i s  I, but not incltt- 

ding members or'the syndicate who are not othemjse members of the S a t  te mterred 
to in item (13) ; and \ , 

(ii) ex-ofl5io members refexmi to in section 22 (2) (a), &ss I md  &on ^ 

~3 (b), -Class 1.". , .r i 

' Amsadman1 
34. In section 19 of the 1910 Lt;in c & w  (b), tor the expressioa " Savb 'd'*thrq- . of 

wise provided, elected and nominated member of the Senate shall hold om& for a pen:od 8cctr0n 19. 
of three years ", tbe following shall be substituted, namely :- -' 

" (i) Save as otherwise provided, elected and nominated members of the, Senate ' . 
shall hold office for. a eriod of three years a&d such members shall be eligible for 
election or nomination f' or not more than another period of three years. 

(ii) Where a member is elected or nominaied to the Senate to a casual vacancy, , I 

the period of office held fbr not less than one year by any such member shall be 
construed as a full period of three years for the purpose of this clause. 

Explanation.-For the purpose of this claw, the expmion " period" shall 
include the period of offica held by any person prior to the data of the publication of 

L the Tamil Nadu Universities Laws (Second Ameadmant) Act, 1991, in the Tad1 
I Nadu Government Gazette.". 

- 
35. In section h of the 1990 Aot, in su&ction (2). in clauso o), for the Arnendmeot 

expression "The members of the Standiog Committee .on ,\aademio &airs, othp Lcioa rz .  
than the a-oj j ick members, shall hold office for a period of three years", the follow- 
ing 8hall be substituted, namely : - 1 .  

I 

"(i) The memb ers of the Standing Cornittee on Ac~dernia Affairs, other than 
the ex-ojjtcio members, shall hold omce for a period of three years and such members 
shall be eligible f i r  election for not more than another period ~f ihrcc yasle. 
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toagtmdvaamq, thtparioddo~~fornot\essthaaone y w  by any s u h  
member shall be oonstrucd as a full wibd of h c e  , y+rs for the purpose of this 

. d&~ba, . , 

3' 1ianution.- For tho purpose i f  this clause, the oxprsssi1op "pericd" shall 
ind e the period of office held by any person prior to the date ~f the publication 

. of tlie Tamil Nadv Universities Laws (Seaond Amendment) Aat, 1991 ; in the Tamil 
, .  . Nadu Government Gaze tte.". - R 7 s  

" Amonamcmt 36.. In section 23 of the 1990 Aot,,in clause (e), for the expression ''Save as otber- 
ot WJ so provided, the members of the Syndiaate, otherthan the ex-ojfick, members, 

1 " d o n  23. shallhold office for a period of three years", the foUowingshal1 be eubsti~uted, 
as,mly: - / 

'((i) Save as otherwise provided, the members of the Syndioate, other than 
the exsfficfo members, shall hold office for a period of tbree yearsand ai~h membors 

I shall be eligible for electionor nomination for not more than anat her period of threo 
Y*?. 

-7 -- 
I (:)%ere a member is eleied cr  nominated to the Syndioate to a causal 

vacancy, the period oi office held for not less than one year by any suoh member , shall be construed as a full period of three years for the purpose of this clause. 

Bxp1mtion.-For the purpose of this clause, the expression "period," shall 
inolude the period of office held by any person prior to the date of the publication 

'of the Tamil Nadu U~iversitie.9 Laws (Second Amendment) Act, 1991, i~ tbp Tarnil 
Nadu Government Gazette.". 

PART xn. 
Special Proviston. 

37. N~twithstanding anything contained in the 1923 Act,the 1929 Act, the 1965 
Am, the 1978 Act, Tan il Nadu Aot 1. of 1982, Tamil Nadu Act 2 of 1382, 
Tamil Nadu Act 9 of 1982, the 1984 Act or the 1985 Act, as amended by this Aot, 
or in any other law for the time being in forae or in any judgment, dearee or ordet 
of a aourt, the term of oflioe of every member (whether eleated 
or nominated) of the Senate, the/ Syndiaate; the Academic Ccunoil, the 
Standing Committee on Aaademio &airs, the Aoademi~ Ccmmittee Qr the 
Exeautive Counc;il,*as the aase may be, of the Madras University, the Annamalai 
University, the Madurai-Gmaraj University, the Agna University, the Bharathiar 
University, the Barathidasan University, the Tamil University, the Mother Teresa 
Women's University or the Alaganpa University; as the aase may be, who has held 
office as a member in any one or more of the aforesaid authorities of tbe U~iversity 
aonaerned' for a total period of six years and holding office as suob member 
immediatelv before the date of the publioation of this Act in the Tamil Nadu Govtrm 
men# Gazette, shall expire on thedate of the publication of this Act in the Tamil NL& 
Cbvernment Gazette, and every suah member shall vaaate his offiae on and from 
the date of suah publiaation, 
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T d  r' Nadu Acts'and Or-.- 
i 

The following Act of the Tamil Nadu Legislative Assembly received %he 
asslent of the President on the 5th January 1993 and id hereby published for 
general information : - 

ACT No. 1 OF 1993. 

An Act ficrther to  anzend the Madras UniverGty Act, 1923 and the 
Annanznlai University Ac9, 1928. 

BE 7~ c~nacted by the T~egislative Assembly of the State of Tamil Nadu in the 
Fortq-tiiird Tea, of tl.; Fsy~Mic  of India as follo\\rs :- 

1. ;I) This Act riiay bc called the 1\1atlras Univerqity and khc Annamalai m r t  tith and 
T;nivcrsflp ( Amcntkpent) Act, 1992. commencement. 

P 

, (2 )  I t  ~sh.  11 conie into force dt once. 
4 

n1iI N ~ d u  Act 2. i n  seetior/ I 1  of the Madras University Act, 1923, to sub-section (I), 
%rm ot 1923. the Sollowing proviso shall bo added, namely :- 

I '  Provide 1 that if the Chanceklor docs not approve any of tb.s persona 
irt tho panel so 1 .ecommended by the conlmittee, he may take steps to consti- 
tlite another co~mittec, in accordance with sub-section (2),, to give a fresh 
~ ~ m e i  of three d~ffci-ent nwnes and &all appoinb one of the persons mined 1x1 
:he E r e  panel as the Vice-Chmicellor. ". 

Tamil Nadv Act 3. 1$wti011 la c1 the Annahdai University Act, 1888% to sub-seetion (I), 
; ,r 1929. .he fduwin$ proviso shall be added, namely :-- 

&, 
" Provided that if the. Ch&u%llor does not approve any of the persons 

i3 the panel so recommended 1tH"the Founder, he may call for a fresh panel 
o I. three different names from the Founder and shall appoin* one of the persons 
1-3oted in the Eresh pancl w &e Vice-Chaincellor. ". 

Tamil Nadu AU 
Vn of 1923. 

Amendment at 
Tamil Nadu Act 
. I oL 1929. 

(By order of the Governor.) 

M. MUNIRAWN, 
Secretary to Government in-charge, Law Department. 

(A Group) 1V-2 EX. (7) - [ I ]  

pp,,&--D MD p ~ ~ w w  BY THE DIRECTOR OF STATXONERY AN. PRINTING-MI\DR&. 
d 

ON BEHALF OF THE * (  GOVERNMENT'C F TAMIL NADU 
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Part 1V --Section 2 a 

f Tamil Nadu Acu, m d  Or&-. 

The fi&wing Act or the Tamil Nadu Legi~ltltivc: L4sso~nl)ly received the 
nsa,<: J of the I'resident on the 30th March 1901 nild is 1ii:rd)y l~ubli&ed for 

general information :- 

ACT' No. 9 OF 3993. 

Afi Ad fu~urther t o  amend the .Z&fm Univer.Gty Ad, 192'3 and the 
r Anna+ 6iiiuor~it~ Act, 1928. " . 

BE it, enacted, by the Iiegida&e &mblY of the State of Tamil Nadu 

in the Forty-thi? ~ h r  of the Republic of India as follows :- 

PAVT I .  
- I P # E ~ ~ A R ; Y .  

1.. This Act may be c,al.led the b a s  Uni-rerity and Annan1ala.i Univcr- 
a?ty (Sboild Amendtnent Ach i99$& 

?J .& ' . : , I \  

. i ,  , . :. P m  11. 

&y Act, 1928 (hkfimrifher rtiEerred 
t8 clab& ( b )  , the fbllbwiag ' proviso 

t&@ &mlte d o  fls elected or nominated 
e l ec tom or bodyb od the holder 

a d r  of the Senate from 
ctorate or1 body, or 

Short title. 

Amendmefit of 
section 14. 



mer dment 0s.  ::. In section 18 of tho 1923 Act, in the proviso to clause ( b ) , .  for  thz 
. 

seciion 18, 
' r /, 

I Y ~ I , , ~ . ;  " ]'roviclccl ;rlso that w h ~ h  an elected or nominated 11iell~lLr 'of tde 
Synclic.atc ", the i'ollowing shall be substitntd, namely :- 

in l i i h  v;lpil(.it?- :iy, a mcmber of a particular electorate or  body, or  the holder 
ot' :I l)ir~.tic.ul;l~~ ;~pl)ointment, ,hall cease to be a nlmlber of t111. s~-ncliic:\t< 
1.1 0111 Ihc date on n hich lze (*cases to be, a menzbcl o f  that c l t . c d l o r m , t l  L: r \ i ,  l)cllli , 
01. i11(1 I~oltler oi' tfri~t appointrr~cxnt%, as  the case mil!- 

. 

l,l-ovide(l I llrtllcl thilt ,\ llel.e a n  elected or. no:iii~li~tc (1 I i l l ! )  i 1 :' the 
S! nclicnte ". 

,mendment of .I. I n  s(act;bn 23 01' th(. LC323 Acti, in tho 1)lao\ i.0 t o  cl,, \ I \ (  1)  i . 1 1 1 1 -  the' 
aechon 23. : \ c , ~  t i ,  " 1~1.ovirl~tl ,ilso that J\ hero tni electetl ol. I I O I I ~ I ; !  r ' c  I 1 )  I the 

l \ , ~ , ~ ~ i t ~ t ~ ~ i ( ~  (!o~tn(*il ''. i h ~ ~  l'oll,)~vinq sl~iill l ~ c  ~ ~ ~ l ) s t i l ~ i l c ~ l .  I I ; ~ I I @ ~ I \  :- 
- .  " Providcd tllut a n cll~ll)ci- of the A ~ c l ~ t  ,,,.+ ' '( 11icil % v I I , ~  i\ cl(v~f ! ( I  oi' 

~loulit~i~t(acl in hih (ailpacity HS. ;l membel* of a parlticaular C~(J( ' IOI .~II( '  0 1 -  1)0(1~', 
or thtl holder of il p;11.ticnltir (ippointment, ~hi l l l  ceiih~ to I)(* 11 I I I ( ' I ~ ~ ) C ~ *  of the 
-\c*atl(l~iric. CouncY;(I i'l.0111 th a clnte on which he ceases to bc, il  nlcll~lter of tililt 
c~lec.ot,i~ic~ or hafiy, or. the I ~ o l i l ~ ~  of that  appointn~cbnt, ?s tlzc cilSci rrla! l 1 t b  : 

,111 ISSDJi l.:l'l' '1'0 '1'1 I F ;  a2SXAhl'AT~A I U S  I \'l~lI~STTY -\( "1'. I 95;. 

1 imendrnent I f 5. In section :;:I of the -2nnamalai TJn3verdt~- .\c.t, 1928, 1'01 sul~-yct.tic~n Tam,] N , ,~ ! ,  I,, 
section 3 3 .  (4) (ineluding t l r ~  11rCmiso tl~orcto), the following sub-section s1l;rl l be subxti- 1 of lQ3', 

tntccl, nanlely- :- 

" (4) A n~cnihcr of the S ~ n a t e ,  thc Acadcmtr, ('ol1nc.11 01. the Syntiirate 
I V ~ I O  is elcctccl 01. nominated in his capacity as, a ulcanlber of a particnlar 
~ l ( ~ ~ i ( \ r ' i i t c  or I)otl\-. or the holder of a particular appointment,, shdl cease to 
I ) (>  a t~~t~lizl)er of the Senatc. the Academjlc Council or  the S)-ndicate, from 
th(8 date on ,:.hi(-It he ceasrs to he, a member of that electorate or  hotli-, or the , 
lloider ot' that :~~~)oin tnzent .  as the case may he.". 

PART IV. 

Removal of 6. For tho ~ ~ c ~ u ~ u v a l  of duubts, i t  is hereby tleclarcd that nc~tcvithstanding 
dmbts. anytiling contir , . 1 in an>- law for the time being in force or in any .jutlgn~ent, 

c k ~ r t  t x ~  order of :uly (:our!, every person. who had been electdd or nomi- 
-,,* : 

natecl to the Scnatt.. the Syndicate or) the Academio Council, of the Madras 
I-nivei-sity or of the Annamalai Univers1y in his capacity as, rt ll~emherl of a 
parti(.ulail clccto~.irte or l,o(l\-, or. the holder of a particular appointment, and 
ulio hat1 ceasctl to  he, a mclnbcr of tha t  electorate or body, or the hulder of 
that : ~ p p o i n t ~ n e ~ ~ t .  I ~ u t  holding ofice a8 a mem1)cr in any of the aforcvaid 
authorhies ol' tllt7 IJniversity concerned immediately Wefore the date oE h 
the publication 'of this Act in the Tamil Nadu Government Gazette, shall k 
cease to be a member of that authority in the Univemity concerned on the 
date of the pnhlication of this Act in the Tamil, Nadu Governnwnt ~aze i t te . '  8'. . "+' 

(By orcler of the Governor. ) P: 

M. MCJNIRAMAN, 
8 . I , .Se\'ecretcv$\ to ~ o v i r m w n t ,  Law Depntqt?)ic,lt. 

L- / Or; 
PRINTED AND PUBLIS TBY D ~ O P S T A T ~ O N E R Y  

ON B HALFOP .- i . 0 
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". 
The following Act of the Tamil Nadu Legisllatlve Assembly received the assent 

of the President on the 9tb December 1998 and is hereby published for general 
information :- 

Am Nor 41 OF 1998. 

An Act further to amend the Tamil Nadu ~niversiht~s Latcs. 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Forty- 
eighth Year of the Republic of India as follows :- 

\ . . 
- 

PART I. 

PRELIMINARY. 

Short title 1 1. (1) This Act may be called the Tamil Nadu Universities Laws (Amendment) 
and cornmen- ji Act, 1997. 
cement. 4 

(2) Itxshall come intolforceLat:once. 

PAKTiII, 

AMENDMENTS-TO THECHENNAI CUNIVERSITYi ACT,! 1923. 

Amendment of Y 2. In section 5-A of the Chennai University Act, 1923 (hereinafter referred to T a d  ~a( lr  
section 5-A. as the 1923 Act), for the marginal heading and sub-sectionq(l), the following shall Act VII of 

be substituted, namely:- 1923. 

"R~striction Jor election or $'mminoti~nS~to~,~:,Yenate, Syndicate and 
~cademic Cc~tincil in certain cases.-(1) Notwithstanding anything contained in 
sections 14, 18 or 23, azy persor. who has completed two terxs of three years each, 
continuously in any one or two of thexfollwiving authorities kof the University, 
namely :- 

(:):the Senate, 

(ii) :the Syndic lte,%nd? 

(lii) the Academic Council, 

shall be eligible, after a period of three years has elapsed from the date of his ceasing 
to  be such member, for elcction or nomination to any of the abovementioned 'autho- 
rities : 

Provided that for the purpose,"of thislsub-section, if a person was elected 
orJnominated to one authority and such person became a member of a n o h ,  
authnGty by virtue of the membership in the first mentioned authority, the period , for which he held office in the first:mentionedjauthority alone shall be taken into 

I account." . 

- 



t 

. .- 

3. In section 14 of the 1923 Act, for clause (b )  excluding the provisos, the Amendment of 
following shall be substituted, namely :- section 14. 

"(b)  Save as otllerwise provided, elected rnd nominated members of 
the Senate shall hold office for a period of three years and such members shall be 
eligible for re-election or re-nomination :". 

4. In section 18 of the 1923 Act, fcir clause (b)  excluding the provisos, the Amendment of 
following shall be substituted, namely :- section 18. 

"(b) Save as otherwise provided, elected and noiinated members of 
the Syndicate shall hold office for a period of three years and such members shall 
be Cligible for re-election or re-nomination:". 

5. In section 23 of the 1923"Act, for clause (b )  excluding the provisos, the Amendment of 
following shall be substituted, namely :- Ssccron 23. 

"(b) Save as otherwise provided, elected and nominated members of 
the Academic Council shall hold office for a period of three years and such members 
shall be eligible for re-election or re-nomination :". . - 

PART 111. 

AMENDMENTS TO THE ANNAMALAI UNIVERSITY ACT, 1928. 

6. In section 33 of the Annamalai University Act, 1928 (hereinafter r e f 4  A.osndmrmt . to  as the 1929 Act), for sub-section (1) including the proviso and the Explanation of d o n  & 
- thereunder, the following sub-section shall be substituted, namely :- 

"(1) Save as otherwise provided, the authorities and other bodies connected 
with the University shall be reconstituted every three years and a member of every 
such authority or body, shall, except in the case of ex-oftcio members,- ( 

(a) be eligible for re-election or re-nomination to the Senate, Academic 
Council or Syndicate; and 

2' '- ' (b) in the case of. any other authority or body hold office upto the date 
of.~its next reconstitution.". 

33-A. 

(i) the Senate, 

(ii) the Academic Council, and 

(iii) the Syndicate, 

"shall be eligible, after a period of three years has elapsed from the date ol'his ceasing 
t o  be such member, for election or nomination to any of the above-entioned 
authorities : 

(2) Nothing in sub-section (1) shall have application in respect ot- 

'i) ex-ogicio members referred to in section 15, Class I, but not including 
members-of the Syndicate who are not otherwise members of the Senate referred 

520 in item (11) ; I 
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(ii) cx-officio nlembcrs referred to in section 17, Class 1, but ~ io t  including 
members ol the Syndicate who are not otherwise mc~mbers of. the Acndcm~c Council 
referred to in item (5); and 

(iii) ex-oflicio members reierrzd to in sect ion 2 1,  CI, ,s 1 .' . 

PART IV. 

AMENDMENTS TO THE IVi ADURAI-KAMAI1AJ UNI\'.,XSITJ i;('i. 1965. 

Amendment of , 8. In section 15 of t'ie hladurai-Kamaraj University Act, 1965 (hcrci:!r~fter 
section 15. , 

rererred to as the 1965 Act), for clause (b) excluding the provisos, the following 
shall be substituted, namely :- 

"(b) Save as otherwise plovided, elected :ind nominated !ncmbe:s of the 
Senate shall hold office for a perioc. ot three years '~ncl such member:, h i l u l l  hc cligiblo . . 
for re-election or re-noin nation . 

Amendment of 9. In section 19 of the 1965 Act, for clausc (b)  excluding the provisos, the 
&on I,$). following shall be substitut~d, namely :- 

"(b) Save as otherwise provided, elecfed and nonlinated members of the 
Syndicate shall hold office for a period of three years and such members shall be 

I eligible for re-election or re-nomination: ". 
Amendment of 10. In section 24 of the 1965 Act, for clause (b )  excluding the provisos, the 

d a n  24. following shall be substituted, namely :- 

"(b) Save as otherwise provided, elected and nominated members of the 
Academic Council shall hold office for a period of three years and such members 
shall be eligible for re-election or re-nomination :". 

&nendment of 11. In section 24-A of the 1965 Act, for the marginal heading and sub-section 
d o n  24-A. (I), the following shall be substituted, namely :- 

c6Restriction for election or nomination to Senate, Syndicate and Acc.dcmic 
Cowzctl in certain cases.-(1) Notwithstanding anything colltained in sections 
15,19 or 24, any person who hzs completed two terms of three years each, continu- 
ously in any one or two ot the following authorities of the University, namely :- 

(i) LA^. $enate, 

(ii) the Syndicate, and 

(iii) the Academic Council, 

shall be eligible, after a period ol three years has 1:lapsed from tLe date of his ceasing 
to be such member, for election or :.omination to any 01 the abovementioned 
authorities : 

Provided that fot the purpose cf this sub-section, if a person was elected 
or nominated to one authority and such persoil became a nieniber of another 
authority by virtue of the membership in the first mentioned authority, the period 
for which he held office in the first mentioned authorityalone shall be taken into 
account.". 

PART V. 

AMENDMENTS TO THE ANNA UNlVERSITY ACT, 1978. 

~mendment  of 12. In section 17 of the Anna University Act, 1978 ((hereinafter referred to 
section 17. as the 1978 Act), in sub-section (4),- 

(1) for the expression beginning with the words "The term of office ot the 
members" and ending with the words "another term ot three vears", the followkg 
shall be ~ub~titute:', nanlely :- . 

Tamil 
-4ct 33 

Tamil 
Act 3C 



"The tern1 01 ofiice of the members 01 the Syndicale, other than the ex- 
dflbio members, shall be thtee years and such members shall be eligible for re- 
election or re-nomination; ". 

"Restriction for elcction or nomination to Syndicate and Aclzdt.mic Council 
certain cases.--(l) Notwithstanding anything contained in section 1 7 or section 18 

of Statute 9 of Schedule 11, any person who has completed two terms of three 
years each, continuously in any one or both of the following authorities of the 
University, namely :- 

(i) the Syndicate, and 

(ii) the Academic Council, 

Provided that for the purpose of this sub-section if a person was elected or 
nominated to one authority and such person became a member of another authority 
by virtue of the membership in the first mentioned authority, the per~od for which 
he held office in  the first mentioned authority alone shall be tdcen into ztccount.". 

14. In  Schedule II to the 1978 Act, i n  Statute 9, for clause (3), tlie following be3dment  of 
clause shall be substituted, namely:- Schedule 11. 

"(3)  he termof office of the members, other than ex-officio members, sR811 
bk t h e e  years andLsuch merrtbers shall be eligible for re-ndminiitidn.". 

PART VI. 

AMEJWME~FS TO THE BHARATHIAR UNIVERSlTY ACT, 198 1. 

following shall be substituted, namely :- 

"Restriction for election or nomination to Senate, Standing Conanzittee on 
Academic Mairs and Syndicate in certain cases.-(1) Not withstanding anything 
wntained in sections 20, 23 or 24, any person who has completed two terms of three 
pears each, continuously in any one or two of the following authorities of the Univer- 
sity, harnely :- 

(i) the Senate, 

(ii) the Standing Committee on Academic AVairs, a!?-. 

(il'i) the Syndicate, 

Provided that for the purpose of this sub-section, if a person was elcctcd or 
nominated to one authority and such person became a member of another a~ltlrority 
by virtue of the membership in the first mentioned authority, the period for which he 
held offlce in the first mentioned authority alone shall be taken into account.".. 

coup) 1V-2 Ex.(728)-2 



142 TAMIL NAPTI GOVERNMENT GAZETTE EXTRAORDINARY - - - 
7- - 

Amendment of 16. In section 20 of Tamil Nadu Act 1 of 1982, for clause (h) excluding 
section 20. the provisos, the following shall be substituted, n-tmely :- 

"(b) Save as otherwise provided, electeil and nominated !.:-mCIers of the 
Senate shall hold ofice for a period of thret: years and such rncmbers shall be 
eligible for re-election or re-nomination:". 

Amendment of 17. In section 23 of Tamil Nadu Act 1 of 1982, in sub-section (3, for clause 
section 23. (c) excluding the provisos, the following shall bt: substituted, namely:- 

"(c) The Members of the Standing Committee on Academic Affairs, other 
than the ex-oBicio members, shall hold office for a period of three years and such 
members shall be eligible for re-election ;". 

Amendment of 18. In section 24 of Tamil Nadu Act 1 of 1982, for clause (c) excluding 
section 24. the provisos, the following shall be substituted, namely:-- 

"(c) Save as otherwise provided, the members of the Syndicate, other than 
the ex-offlcto members, shall hold ofice for a period of three years and such members 
shall be eligible for re-election or re-nomination;". 

PART VII. 

AMENDMENTS TO THE BHARATHIDASAN UNIVERSITY ACT, 1981. 

Amendment of 19. In section 7 of 1 he Bharathidasan University Act, 1981 (hereinafter referred Tamil Na& 
section 7. to as Tamil Nadu Act 2 of 1982), for the marginal heading and sub-section (I), 2 of 1982. 

the follawing shall be wxbstituted, namely:- 

'& Restriction for election or nomination to Senate, Starding Committee on 
Academic A@ir.r and Syndicate in certain cases.-(1) Notwithstanding anything 
contained ' m section 20, 23 or 24, any person who has completed two terms of 
three years each, conti~iuously in any one or t w ~  of the following authorities of the 
University, namely :- 

(i) the Senate, 

(ii) the Standing Committee on Academic Affairs, and 

(iii) the Syndicate, 

shall be eligible, after aperiod of three years has elapsed from the date of his ceasing 
to be such member, for election or nomination to any of the above r~entioned 
authorities : 

Provided that for the purpose of this sub-section, if a person was elected or 
nominated to one authority and snch person became a member of another authority 
by virtue of the membership in the first mentioned authority, the period for which 
he held office in the first mentioned authority alone shall be taken into account.". 

Amendment of 20. In section 20 of Tamu Nadu Act 2 of 1982, for (:lause (b) excluding the 
section 20. provisos, the foilowing shall be substituted, namely:- 

"(b) Save as otherwise provided, elected and nominated members of the 
Senate shall hold office for a period of three years and such members shall be eligible 
for re-election or re-nomination;". 5 

Amendment of 21. In section 23 of Tamil Nadu Ac: ? qF 0'32 in sub-section (A) ,  ror clause 
section 23. frt) excluding the provisos, the following shall be substitlll.ed, namely:- 

"(c) The memb2rs of the Standing Committee on Academic Affairs, other 
than the ex-of$cio members, shall hold office for a period of three years and 
such members shall be eligible for re-election; '. 

Amendment o i  22. In section 24 of Tamil Nadu Act 2 of 1982, for clause (e) excluding the 
sectim 24. provisos, the following shall be substituted, rame1y:- 



' AMENDMENTS TO THE? MOTHER TERESA WOMEN'S 
UNIVERSITY ACT, 1984. 

.. 23. In section 7 of the Mother Teresa Women's University Act, 1984 (here- 
84. inafter referred to as the 1984 Act), for the marginal heading and sub-section (I), the 

following shall be substituted, namely:- 

.. $ ,  ''~istriction for to Academic Committee and Executive Council 
in certain cases.--:(I) Notwithstanding anything contained in sections 20 or 23, any 
person who has completed two terms of three years each, continuously in any one or 
both of the following authorities of the University, namely:- 

. (i) the Academic Committee, and 

(ii) the Executive Council, 

&&'.be eligible, after'a period of three years has elapsed from the date of his easing 
to be such member, for nomination to any of the above mentioned authorities: 

, . . 24, ~nskction 20 -of. tLe 1984 Act, for clause (c) excluding the provisos, the 
following shall be substituted, namely:- 

"(c) Save as otherwise provided, nominated members of the Academic 
Committee shall hold office for a period of three years and such members shall be 
eligible for re-nomination :". 

25, In section 23 of the 1984 Act, for clause (e) excluding the provisos, the 
following shall be substituted, namely:- 

. . PART IX. 

, , 

(iii) the Syndicate, 

Amendment ol 
W o n  9. 

Amendment of 
aactfon:20. 

Ammdmmt of 
d o n  B. 

Amendment of 
section 8. 



shall be eligible, after a period of three years has elapsed from the date of his ceasing 
to 1Je mch member, for election or nomination to any of the above rrientioned 
aurh~rities : 

Provided that for the purpose of this sub-section, if a perscn was elected 
or nominated to one authority and suoh person became a membor of another 
authority by virtue of the mern'bership in the first mentioned authority, the 
period far which he held office in the first mentioned authority alone shall be 
taken into account.". 

Amadmaat of 27. In section 21 of the 1985 Act, for clause (c) excluding the provisos, 
d m  21. the following shall be substituted, namely:- 

"(c) Save as otherwise provided, elected and nominated nle~nbers of the Senate 
shall hold office for a period ofthree years and such members shall be eligible for 
re-election or re-nomination;". 

Amendment of - 28. In section 24 of the 1985 Act, in sub-section (2), for clause (d), the following 
a d o n  24. clause shall be substit~.ted, namely :- 

"(d) The members of the Standing Committee on Academic Affairs, other 
than the ex-o cio members, shall hold office for a period of three years and such C memkrs shal be eligible for re-nomination:".. 

Atnendmant of, 29. In section 25 of the 1985 Act, for clause (e) excluding the provisos, 
a d o n  25. the following shall be substituted, namely :- 

''(e) Save as otherwise provided, the members of the Syndicate, other t ~ a n  the 
life member and the ex-oficio members shall hold office for a period of three years 

I and suoh members shall be eligible for re-election or re-nomination.". 

PART X. 

AMENDMENTS TO THE MANONMANIAM SUNDARANAR UNIVERSITY 
ACT, 1990. 

30. In section 6-A of the Manonmaniam Sunda~anar University Act, ISSO Tamil 
(hereinafter referred to as the 1990 Act), for the marginal heading and sub-section Act 3lL 

(I), the f-'lowing shall be substituted, nslmely:- 
- 

"Restriction .for rlt c tion or nominr;lion to Senc:tc, Str ndillg Contnzittt-e 011 Arc,- 
demic Mairs and Spdicatt in certain cases.- (I) Notwithstanding anything coq- 
tained in section 19, 22 or 23, any person who has completed two terms of three years 
eaoh, continuously in any one or two of the tollowing authorities of the University, 
aamely : - 

(i) the Senate, 

(n) the Standing Committee on Academic Affairs,  an^ 

(iii) tha Syndicate, 
t' . 

shdl be eligible, atter a period of three years has elz~pscd f r  c nl thc c;&tc. c.1 his C C : L % I I ~ ~  
te be such me~~ber,  C6r election or nomination to any of the abc ve mentlr,ncd 
authnrirtes: 
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Provided that for the Purpose of this sub-section, if a person was 

elected or nominated to one authority and such person became a member of another 
authority by virtue of the membership In. the first mentioned authority, the period 
for which he held office in the first mentioned authority alonc shall be taken into 
account.". 

31. In section 19 of the 1990 Act, for clause (b) excluding the provisos, the Amendment 
following shall be substituted, namely:- action 19. 

"(b) Save as otherwise provided, elected and nominated members of the Senate 
shall hold office for a period of three years and such members shall be eligible for 
re-electio n or re-no minatio n:" . 

32. In section 22 qf the 1990 Act, in sub-section (2), fur  clause (c) excluding Amendment 
the provisos, the f~llowlng shall be substituted, namely:- section 22. 

"(c) The members of the Standing Committee on Academic Affairs, other than 
- the ex-ojficio members, shall hold ofice for a period of three years and such member 

shall be eligible for re-election:"* 

33. In seotion 23 of the 1990 Act, for @lause (e) excluding the provisos, the Amendment 
. following shall be substituted, namely :- of section 

23. 
" (e) Save as otherwise provided, the members of the Syndicate, other than 

the ex-ofiicio members, shall hold ofnce for a period of three years and such members 
shall be eligible for re-election or re-nomination:". 

(By order of the Governor.) 

A.K. RAJA@, 
Secretary to go vernmeut, 

Law Department. 

p) IV-2 EX. (72 8) - 3 

1 
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